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INDIAN COPPER CORPORA-
TION (TAKING OVER OF
MANAGEMENT) BILL

THE MINISTER OF SI1EEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM)

Mr. Speaker : Sir, I move**

“That the Bill provide for the taking
over, in the public interest, of the
management of the undertaking of the
Indian Coppe Corporation Limited,
pending acquisition of that undertakirg,
be taken into consideration,

The House is aware that of all the metals
1n out country today, copper is pussibly the
most crucial non-ferrous metal with a wide
range of industrial and technolgical uses.
The gap between demand and  domestic pro-
duction is around a lakh of tonnes and our
present imports of copper pul us n the red
to the extent of about Rs. 60 crores, It 1s
this that is the most important fact that has
to be kept in consideration when we have to
think about the future of copper production
in our country, Itis also a8 very important
fact that the only copper pioducing unit in
our country today is the Indian Copper Cor-
poration with an annual capacty to produce
copper of around 10,000 tonnes.

The production of copper in 1971 has
been 9,600 tonnes and the target originally,
that is to say, prior to the taking over of the
Indian Copper Corporation, was 13,500
tonnes or so. Hon. Members are aware that
in the public sector for quite some consi-
derable time we have been trywg to build up
a copper industry. It has run into a number
of difficulties in the past but now we arc
confident that we have put it on to a stable
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basis and we shall be able to achieve the
targets that we have put before the country.

The present position is that the Khetri
project will have ultimately a capacity of
31,000 tonnes. But it will go into production
so far as the concentrator is concerned, in
early 1973, and so {ar as the smelter, the
production of actual copper metal is con-
cerned, in 1974. Earlier, there were substan-
tial delays in achicvement of targets. But
during the last 18 months, we have had a
much better record and the Government is
confident that we will be able to keep up to
the level of production that we have put
before ourselves.

Now, apart from the Khetri project, we
have also got a project at Rakha which 1
very near the Indian Copper Corporation
mimng  arci——it actually adjous that —and
we are ainung at the Rakha project to go
upto a pioduction of about 1000 tonnes of
ore per day equivalent to about 4000 tonncs
of copper metal per year., This 1s 1 the first
phase of Rakha projgect and, later, we are
going far a much bigger and moie ambitious
progiamme for Rakha project, the second
phase, which we are planning on the bass
of preparation of proper feasibiity and pro-
ject reports,

These arc really the three areas where
we are now advanciug fairly fast in copper
production. In addition, there 1s the area 1n
Andhra Pradesh in Agnigqundala. Finally,
there is an area which we seek to develop for
copper production which is probably the
richest arca, that 1s, in Malanjkhand in
Balaghat district in Madhya Pradesh.

The Indian Copper Corporation has re-
cently completed the installation of a new
modern Flash Smelter with 8 production
capacity of 16,500 tonnes a yedar. That

* The following Members also recorded their votes :

AYES : Sarvshri Shivaji Rao S. Deshmukh, M. C. Daga, T. Sohan Lal, Biren Engti

and Giridhar Gowango.

NOES ; Prof. Madhu Dandavate and Shri M. Muthuswamy.

*¢ Moved with the recommendation of the President.
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Smelter hao run into some tecthing troubles
durmng the last few months  But the techno
logists who are working there are confident
that we will be able to get over these diffi-
culties and achieve maximum utihisation of
that Smelter

Apart from this, the Corpotation has
also got its old Reverberatory Smeltvr  [ts
able to produce about 10 000 tonnes of
metal a vear This s a part of the back-
ground

Another significant fact which 1 would
like to place befcre the Housc before | ro
on to explain what were the puticular cons
derations that moved us in thi reo 1s that
the Indian Coppur Corporation s nuniug at
present possibly the richest copper o1 avdi
lable in the countty  Bocause they wanted
to keep its profits it the highest poss blc
level, quite naturally fiom the p ont o5 view
of a private sector Qrganination, it was mam
tamng 1 cut oft gride so far as coppet o1
isconcern d of over 1 b percent and an
average milling grade of over 2 par cent

Our objective naturally s to make the
maximum of copper reserves  Hence, m the
Hindustan Copper project, in Khetri, wheic
we are aliteady minng and where we are
collecting all the ore for putting 1t 1nto the
concentratolr which comes nto production
at the beginning of next yuar, we Live an
aim to achieve a cut-off grade of somecthing
like 0 S per cent  This underlines the force
of comparisor of cut-oft giade of 18 per
cent 50 far as the Indian Copper  Corpoia-
tion 15 concerned with the cut-ofl grade of
0 5 per cent which we are aming at n
Hindustan Copper projct There 15 no
doubt that in the lndian Copper Cotposition
also we have to teduce the cut-off grade
to only 0 5 per cent s0 as t0 conseive out
copper resources  Thiy nmcans we are able
to utilise a far larget quantity of oic though
the expenditure on miming may be more and,
therefore, the cost of copper metal uitimately
will be more But mn view of our very
Iimited production of copper and heavy de-
pendence on 1mports, the amount of money
that we have to, as it were, wasie on impor-
ting copper, there can be no doubt that we
should reduce our copper cut-off grade in
the Indian Copper Corporation also and
bring 1t ulumately, in stages, somewhere near
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the cut off gtade 1n Hindustan Copper pro-
Ject at Khetr1  that 18 to say, 0 5 per cent
cut-ofl grade that we have got in Hindustan
Copper proget  That 1s one aspect which
moved us to take over the Indian Copper
Corporation

13 hrs

fhe sceond 1y that the present mining
reserves of the Indian Copper Corporation,
that s to sy, the 1eserves of ore within  the
muning lease of Indian Coppu Corporation,
will only permut them to mme for 15 years or
o Niturally the company came forward and
Gled us to wive them a mining  lease over
the djoming block, 1e, Siddeshwar  Block
Isut the thindustan Copper which 1s already
minig or 1ather planning to nunc n the
Rikh1 Progct in thit areqa had also apphed
for the sume Bloak that 1s to sav, the release
of Siddeshwar Block, because for  the future
deviddopment of Rakha Project, this Block was
Usn of substwrtial importance The only way
by whi h we could arhieve integrated develop-
ment ot the muning of copper 1n that atea
wdas by putting these two together, that is
to s1y by brnging both the Indian Copper
Coiporation puning on the one hand and
the Hindustan Coppet numng in - the Rakha
Pucject on the other under a single umbrella,
and that obviously, could only be done if
the Indian Coppa Corporation was  taken
ovel It was really in his background that
the ducision 1o take over the Indian Copper
Coiporation was taken By taking 1t over,
we should be able to integiate the cxploita-
ton of copper reseives in the entire Singh
bum ateq, at present the most valuable arca
so far as copper ore 18 concerned  brng 1t
under 1 single authority, and by new and
Judicious imvestmients of a fairly substantial
character wl ih we arc still working on after
the take over of the Indian Copper Corpora-
tion, we should be able to make much better
ust of both the Flash Smelter which 1s
matalled in the Indian Copper ( orporation
newly 45 well as the old Reverberator Smelter
which the Indian Copper Corporation wae
not cven gomng to use in the comung pertod
of the next five to ten years 1 am confident
that as a result of the take-over we should
be able to push forwaid copper production
at a much faster ratc  Qur ongmnal pro-
gramme was, 1n 1972,

MR SPEAKER Wauld he
continue after Lunch ?

hike to
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SHRI S. MOHAN KUMARAMANGA-
LAM : Yes.

MR. SPEAKER : We adjourn for Lunch
and re-assemble at 2:00 P. M.

13'03 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Subha reassembied ufter
Lunch at Four minutes past
Fourteen of the Clock.

(MR, DEPUTY SPEAKER—in the Chav |

INDIAN COPPER CORPORATION
(TAKING OVER OF MANAGE-
MENT BILL)—Contd.

SHRI S. MOHAN KUMARAMANGA-
LAM : Mr. Deputy-Speaker, Sir, as 1 was
mentioning before the House rose for lunch,
the targets that we have put before ourselves
now after the taking over of the Indian
Copper Corporation are substantially higher
than the targets which were earlier placed
before the Copper industry. Our original
idea, prior to take over, was that the 1972
target would be the production of 13,500
tonnes of copper metal. Now, after the take
over, we have pushed it up from 13,500
tonnes to 15,000 tonnes, expecting to make
up another 1500 tonnes by use of the old
smelter that at present is not in operation,
but bringing it back into operation within
the next few months.

Then, in 1973, the original target was
again 13,500 tonnes, but we hope to be able
to take it up to around 26,000 tonnes,
again, mainly by the proper use of the new
flash-smelter as well as by the substantial
benefit which we will obtain by bringing the
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old reverbaralory furnace smelter back into
operation.

SHRI INDRAJIT GUPTA (Alipore) :
These targets you ar¢ referring to were only
in respect of Khetri.

SHRI S. MOHAN KUMARAMANGA-
LAM : No. I am dealing with both.

SHRI INDRAIJIT GUPTA : Therc weie
no targets before now for 1CC,

SHRI S. MOHAN KUMARAMANGA-
LAM : So far as Khetri is concerned, there
1s no target for the production of copper
metal for the year 1972-73. ‘There v a
target for the production of concentrates in
the year 1973. The production of copper
involves two processes. First of all, from the
original copper ore we produce concentrates
rising the copper content to 20 or 2} pe1
cent. Then from that, by the usc of this
smiclter, we raise it right up to 997 per cent
o1 something of that character and these arc
the two processes. But, now, what I am
talking about is the production of copper
metal. 1 am not dealing with the question
of concentrates,,

Now, the 1974 production which we
originally planned was somewhere in the
region of 31,00 tonnes, that is, 15,000
tonnes in Khetti and 16,500 tonnes in
Ghatsila, that is in the Indian Copper Cor-
poration smelter cte. Now, we hope to take
it to over to 41,000 tonnes which again will
be 15,000 tonnes in Khetri and 26,000
tonnes in Ghatsila, the same figure for Ghat-
sila as in 1973.

Now, | do not propose to go into the
figures after that because after the take over
we are now engaged in making proper projec-
tions over the period after 1974.

But, 1 have no doubt, we should be able
to get up somewhere to the region of 70 to
80 per cent, towards the end of the dacade,
in respect of our copper production that is
necessary for our industries, which is a far
cry, I should say, from the present position
where we are producing somewhere in the
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rcgion of 10 per cent of our needs and
perhaps even less.

Now, Sir, so far as concentrates arc con-
cerned, we expect that in 1972 we may have
to import about 2,000 tonnes of concentrates,
but in 1973, as a result of the production
of the concentrates in Khetri, we should be
able to do without imports of concentrates
completely. Then, in 1974, again, we would
probably have to impost something like 8.500
tonnes of concentrates because the concent-
rates that are being produced 1n Khetri will
then be used 1n the Khetr: smelter, that 1s to
say, in 1973, the Khetn concentrates will be
used in the Ghatsila sector, thercby e¢nabling
us 1o push up the Ghatsila production up to
26,000 tonnes without any import of con-
ceutrates. But in 1974, we shall have to
mpoit 8,500 tonnes of concentrates which
will be used m the Ghatsila smelter while
Khetr1 conventrates will be used in the Khetn
smelter. 1 am giving these figures so that
hon. Members will be able to appreciate that
the take-over does cnable us to push forward
copper  production pretty fast and certainly
substantially faster than was the position
prioy to the take-ever.

Su, if" 1 nught sum up the objects of the
tahe-ever, they ate rcally, histly, to step up
production on a priority basis using the exis-
ting mdustries, having the Indian Copper
Corporation as the foundation for that stepp-
ing up, secondly the integrated development
of the muneral 1esources as well as metal out-
put by avoiding the artificial lines of demar-
cation that todiy exist between or rather that
eated before the take-over between the
private and the bublic sectors, particularly in
the Rakha area, and then thndly—this is
of great importance — the optimum utilisation
of the available managerial and technical
experiise for the development of all these
coppur  units m the country, that is to say,
the very experienced lechnologists, Indian
technologists who have grown up with the
Indian Copper Corporation over the last 25
years will now be available also for dovelop-
ng our copper deposits in  the other ureis,
particularly, | would say, in the new areas
Iike Malanjkhand in Madhya Pradesh and
Agnigundala in Andhia Pradesh. Now, the
programme, therefore, that we have put
before ourselves involves the utilisation of
all these persons to the maximum benefit
both of the individuals as well as of the
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country. Then, we have a mobilisation of
economic surplus, and copper production in
our country has been rendering much for
producing substantial economic surpluses for
the benefit of the community as a whole.
Finally, there is the ending of the mono-
polistic control. For, it is not merely the size
of the undertaking but the fact that the
control of copper production in our country
was in the hands of this single company
which has been having monopolistic control
over raw materials which are of very great
strategic importance, both from the point of
view of the country’s défence and also from
the point of view of the development of the
country's economy. Here also, we are ensur-
ing that it ends as a result of this take-over.
We believe that we should be able to push
forward our production very fast now on
this basis.

There is another area where I think we
shall be able to utilise our existing resources,
because there is the silver refinery in Calcutta
which 15 no longer of any great value or use
so far as the production of silver is con-
cerned, and we arc planning now to be able
to take that over and make it into a copper
refinery with a capacity of about 6800 tonnes
of copper. The cost of converting it, 1 do not
think, would be anything very much more
than Rs. 60 lakhs, and we hope that we shall
be able to make usc of this.

So, ! would like the hon. Membess to
appreciate that this takc-over of the Indian
Copper Corporation is not just an attempt to
take over as 1t were a very successfully work-
ing concein into the public sector but is a
crucial part of a plan for the development of
the entire copper resources in our country in
the interests of the people as a whole,

There is no doubt that while the main
woncentration for copper production is going
to be 1n Khetri on the one hand and in
Ghatsila and Rakha on the other, there are
two other places where copper productsion 1s
being planned, and 1 would like just to men.
tion them before 1 finally sit down. The first
is m Agnigundala in Andhra Pradesh. 1here,
we have got reserves of over 103 million
tonnes of lead and 8 million tonnes of copper
ore. We hope that we shall be able to start
copper production around 1975, producing
about 1000 tonnes of lead concentrates per
year and about 500 tonnes of copper. This is
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a small project. Then, we have what willt
possibly be the most valuable copper deposi
in our country, that is, in Malanjkhand in
Balaga district of Madhya Pradesh. Here also,
identified reserves amount to something like
21 millon tonnes with an average metal content
of 1'16 per cent, which have been proved
over a strike length of 800 metres up to a
depth of somewhere around 100 metres. We
expect that we shall be able to do this, that
is, to produce or mine in this area by the open
cast method which s cheaper, which we
hope also will enable us to start nuning much
more swiftly than in the more complicated
underground mines that we have both n
Ghatsila as well as in Khetri where the
copper deposits are in smaller strike Jengths and
rather small tn volume also. The 1eserves
already justify the putting up of a concentra-
tor and we are optumistic that further
investigations will lead us to the conclusion
that a smelter itself can be put in this aiea.

We hope that with the full co-opetation
of the Governinent of Madhya Pradesh, we
shall be able 1o finalise our decisions in this
matter within the next six months, and it
should not take us longer

Now, finally, | would say a word about
the financial position of the Indian Coppe
Corporation. 1he cotporation started ats hie
with a paid-up capital of about £2,25.000
in 1924. It was a steiling company when it
was boin 1in 1924; 1t remains & sterhing com-
pany even today. The invested capital or the
subscribed capital rose to £13,00,000 1n
1956, And then through the issue of bonus
shares. in 1963 and 1967, it now stands,
that is to say, the share capital or subscribed
capital stands at £,25,00,000, or to be exact,
at £25,71,888 or somewhere m the region
of Rs. 4:60 crores.

The major sharcholder in this corporation
1s the Life Insurance Corporation and other
financial institutions who possess about
18 per cent of the shares. Foreign sharehol-
ding is only about 25 per cent of the cquity.
We have not  yet decided the compensation
that is to be paid. In fact, the entire ques-
tion of the principles that should be followed
in determining the payment of compensation,
whether it should be in relation to the take-
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over of the Indian Copper or the general
insurance companies or coking coal is still
under discussion, and we shall probably come
to a conclusion about that very soon.

SHRI INDRAJT GUPTA : Or some-
thing new. A new basis can also be found
out.

SHRI §, MOHAN KUMARAMANGA-
LAM : { do not think that 1 have mentioned
that it would be an old basis, 1 was saying
that we weie discussing the bases, new or
old. The object of the take over uitimately to
nationalise the undertaking because we have
stated so n the statement of objects and
reasons ilself, But as hon. members are
aware, ¢35 (2) provides for the payment of
75,000 a month as compensation for depriva
tion of the right of management Government
have been advised that with the Constitution
as 1t stunds  at present, the right to manage-
ment Is also right to property and therefore,
when the night to imanagement 1s tahen away
from any individual, n terms of art,. 31 of
the Constitution, he is entitled  to compensa-
uon. The accounts of the company show
that annually an amount of around Rs, 15
lakhs has been paid as managing agency
commisston to the managing ugents of the
Corpoiation. Since the company 1s a steiling
company, 1 was open to it tu continue
the managing agency, and the managing
agency has continued uptodate. We have,
therefore, taken into account the fact
that this wes managing ugency commission
paid ouver all these years running to around,
jet us say, Rs. 1,25,000 per month, and
have come to the conclusion that Rs. 75,000
a month is a reasunable amount in this light.

The main reason for taking over is the
speediest and integrated development of the
most valuable copper area in our country
today, the Singhbhum copper belt, as well
as the utilisation of the modern equipment
which is there which, together with the invest-
ment Government are planning, would enable
us to push up copper production fast. 1 do
pot want at present to muke any commit-
ment about the actual investment we are
planning because the takeover has been very
recent. But [ have no doubt even from the
preliminary examination we have made of
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circumstances of the Corporation that the
resources at the cemmand of Government
that can be utilised for the development of
copper production are far greater than what
a private corporation, the Indian Copper
Corporation itself could command, and
judicious use of those resources properly
invested will undoubtedly lead to a swifter
increcase in  production ,han originally
planned.

Before I sit down, 1 would just like to
mention one pomt which my hon. friend,
Shn Indrajit Gupta, biought to my notice,
and that 1s what he felt to be a somewhat
ciyptic statement in the explanation placed
before the Housc about the circumstances
which had necessitated the promulgation of
the Ordinance In the last paragraph but one,
what has been mentioned 15 :

*The matter has assumed 1mmediate
importance in the context of the arrange-
ments tu be made by the Hindustan
Copper  Corporation tegarding consul-
tancy fo1 then production progiamme at
Rakha Phase 11"

The rcason for us to refer to this was that
the Indian Copper Corporation had requested
that thcy be premitted to appoint Powcll
Duffryn, a BHritish firm, as thert mimng con-
sultants, for the further improvement and
extension of their mining and smelting activi-
ties in that area. The Hindustan Copper Cor-
poration however recommended a different
consultant for the mining activities 1n Rakha
Phase 1 which actually 1s closely adjonining
to the 1. C. (. area. We did not want to
have a number of consultants, one here and
one there, and have come to the conclusion
that if there is one consultancy agency, 1t
would make for better operation.

As for the question of urgency, as hon.
members are aware, matters like taking over
a corporation of this character always do
assume urgency and we always do have to
take them over in this manner because uniess
we do it this way, it is impossibles, quickly
to get together all the resources that we have
for pushing forward our economic programme
in this area.

1 move.
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MR. DEPUTY-SPEAKER
moved :

Motion

“That the Bill to provied for the taking
over, in the public interest, of the manage-
ment of the undertaking of the Indian
Copper Corporation Limited, pending
acquisition of that undertaking, be taken
into consideration.”

SHRI SOMNATH CHATTERIJEE (Burd-
wan) : Mr. Deputy-Speaker, Sir, I welcome
this measure in so far as this is step towards
nationlisation of a monpoly business contro-
lled by foreign cupital. Our demand has
always been that we should get rid of the
stranglchold of the foreign capitalists and of
the monopolists over the economy of this
country. We feel that such measures should
have been brought long ago, not just on the
eve of the election which appears o be a
vote-catching move.

Sir, the ordinance which was promuga-
ted on the 10th Marth and the Bill which
seeks to teplce the the ordlnance only takes
over thc management of the concern. We
dare against legislation by ordinance especi-
ally just befure Parliament was going to meet.
It is not a healthy practice; it is not a healthy
Parliamentary convention. If an ordinance
was necessary, it conld be passed and we
could even have welcomed it if it was for
outright nationalisation and not a piecemeal
provision for a lagislation like this which
only takes ovcr the management and pro-
vides for the pament of large sums of money
to the concern for doing nothing in the
{uture.

It 15 inexplicable why this monopoly con-
cern has not been outright nationalised,
and what is the good of taking over this
management only, and providing for the pay-
ment of huge amouts when the management
will cease 10 manage. We hear that on the
basis of their remuneration or whatever the
managing agents were earning (o the ex-
tent of about Rs. 1,25,000 or Rs. 1,50,000
per month, Rs. 75,000 pcr month has been
calculated as a sort of equal or resonable
compensation to be given to the management.
But what has this management to do in future,
They will have po more function; nothing is
to be done by them but only for toking over
the management the Government are spen-
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ding moncy from the public exchequer to the
extent of Rs. 75,000 a month,

We have been repeated saying, as wc
said during the discussion we had when
general insurance was taken over, when the
collieries were taken over, that the Consti-
tution does not require any such payment
to be made. | am saying that under article
31A—thc hon. Minister knows it very well-
sub-clause (i) (b), it is provided that if an
undertaking or a concern is taken over for
a limited purpose, it cannnt be challcnged
for violation of article 13, 14, 19, or 31
of the Constitution. We do not understand,
if it is necessary to take over the manage-
ment, why it is not taken over for a limited
period then, Why should we take it over when
our ultimate object is to nationalise it without
mentioning a definite period, and then in
supposed compliance with the Consututional
provision, why should we go on making pay-
ments which this concern docs not deserve ?
There is no reason at all for making any
provision for payment of compensation under
Article 31 A () and (b) of the Constitution,
Therefore, we feel that such a provision as
is made in this Bill is mcant only for the
purpose of surrendering to those vested
intervests. Probably that is the quid pro quo
for some benetits rcceived by the ruling party
from this monopolistic concern.  Qur submi-
ssion is that this is not neccssary. The
Constitution does not require that such
payment shoold be made and it 15 wholly
improper that the puble exchequer should
be utilished for the purpose of making pay-
ment to these persons whose centribution
has now come to be nil.

The hon. Minister  himself admitted that
huge profits have been made by this concern
in the past. Have they been utilised for the
improvement of the copper industry in India
in the past ? Therefore, if the Government
have now felt that the concern should not
continue to remain in the management. why
should the public exchequer bear the payment
of Rs. 75,000 a month, which means Rs, 9
lakhs a year, to this concern 7 The concern
has nothing to do with the management any
longer.

Since the present Bill is only for taking
over the management, we want a categorical
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assurance; from the Government that a Bill
for nationalisation will be brought soon and
when the Government will acquire this
undertaking,

There is no dearth of power, because the
Constitution itself enubles the Government
to take over an undestaking, completely
nationalise 1t and to provide such payment
as Parhament decides, and it is no longer
justiciable in court. It will not be open to
judicial scrutiny, Therefore, we can provide
for an amount to be paid outright, and not
g0 on making recurring payments at the cost
of the public exchequer by fleecing the
ordinary people of the country,

Further, clause 5 says that Rs. 75,000 a
month is to be paid, I submite that there is
no economic basis also There is no basis
behind it. Because they were getting
Rs. 1,25,000 a month, the managing agent
is to get Rs. 75,000 per month ? What 1s
the rationale behind 1t ? How is this amount
dcaided ? What 1s the objective standard
Nothing has been said. Huge amounts are
becing paid. In the gencral insurance case
Rs. 34 or Rs. 36 lakhs are being paid every
month; similarly Rs. 36 lakhs to the collieries.
Now provision 1s made to pay Rs. 75,000 to
the foreign capitalists. Oui contention is that
such a provision should not have been made
and hence pioper amendments should be
moved by the hon. Minister for fixing the
amount on a reasonablc basis and certainly
not Rs. 75,000,

The management of this concern 1s now
given to Hindustan Copper Limited which
1 a Government company. krom their antiual
reports, it appears that their working has
beeu dismal. The Khetri Copper project
started in 1962 by the HCL has not yet been
completed. The target date had been post-
poned from time to time. It was estimated
initially to cost Rs. 94 crores; it has now
risen to Rs. 150 crores—1 speak subject to
correction. In their annual report for 1969-70
they say that it was hoped earlier that pro-
duction would start in July 1972 and that
date, 1 find from the Minister’s statement,
has been revised to late 1973 or early 1974.
It is only on that date that they are expected
to go into production. The target date is
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postponed; the costs are increasing and we
seem nowhere near the target.

Criticisms have also been made in various
quarters that all this is due to laxity in
financial control, and disproportionate
increase in the managerial strength. It appears
that the officers of this concern are more
keen on going on foreign tours, as one of
the newspapers has commented, than doing
their jobs,

There is another important aspect and
the hon. Minister did not make any reference
to it. T refer to the shortage of experienced
and trained personnel in this country in the
field of copper mining and metallurgy [ am
quoting from the annual report of the HCL
for 1969-70. They say that their expansion
programmes ran into difficultics due to
shortage of trained technical personnel It
has to be tackled o1 a proper perspective 1f
necessary, foreign know-how should be
obtained. But in the long run we should
develop in our own country sufficient
technical personnel to look after such under-
takings which are of technological impor-
tance. The hon. Minister should tell us what
is being done by this Government in respect
of this matter. Taking over a company can-
not be an end in itself. We want proper and
efficient management of these undertakings.
For that purpose, Government must develop
a proper cadre of technical personncl and
we should get rid of stereo-typed bureaucratic
attitude and red-tapism. Otherwise it will
upset the equalibrium resulting in imbalances
and consequent detriment to our economy.

The Indian Copper Corporation, what-
ever it might have been, has been considered
to be one of the efficient concerns; it did not
got into the difficulties of the kind into which
the HCL had got. A really integrated
approach is needed to have better co-ordina-
tion between the two branches so that some
benefit could be achieved to this country by
higher production and better distribution.

There are two further aspects to which I
wish to refer. One is about labour relations.
From the annual report of 1969-70 of the
HCL we find that labour relations have not
been very happy. There was a notice given
to g0 on strike, but some sort of adjustment
was made and arbitration was arranged for,
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and probably an award has been given. But
we must see that the Government really take
up an attitude towards labour in ICC which
will not follow the footsteps of the old
management, namely making more and more
profits at the cxpense of the legitimate
demands of the workers.

1 have a fundamental objection to clause
13. 1t reads :

“If the Custodian is of the opinion that
any contract of employment entered into
by the company or the managing agents
of the company, in relation to the under-
taking of the company, at any time before
the appcinted day, is unduly onerous, it
may, by giving to the cmployees one
month’s notice in writing or the salary or
wages for one month in lieu thereof,
terminate such contract of employment.*

Tt is applicable to anyone indiscriminately.
Even a workman who is entitled to the bene-
fits of the Tndustrial Disputes Act or other
beneficial legislative provision will be now
completely at the mercy of the Custedian
who has been given arbitrary power to decide
which contract of employment s to be
treated as being unduly onerous and which
is not. No guidelines are laid down in the
Clause, and it is left entirely to the subjective
satisfaction of the Custodian Clause 13
should be restricted only to officers who are
getting a salary over a particular amount,
and it should exclude workmen within the
meaning of the Industrial Disputes Act.
Otherwise, under the wide powers given here,
the Custodian can get rid of anybody saying
that his contract of employment is unduly
onerous. I submit such wide powers should
not be given to the Custodian.

My last point is with regard to the
question of evolving a proper and equitable
policy of distribution of the copper that is
produced. We have found in the past a
peculiar policy of distribution adopted by
the Government. I have got the figures for
the period 1956-61. Subsequent figures are
not available with me, the hon. Minister may
kindly supply them. Gujarat got an alloca-
tion of 70 per cent of its requirements and
Maharashtra 28 per cent of its requirements,
while my State of West Bengal got only
10 per cent of its requirements, What is
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this policy of distribution ? How does the
Government allot this very important raw
material among the different States ? How
are the priorities determined ? Why has West
Bengal received only ten per ccnt ? What is
the rationale behind it ? Who decides the
priorities ? 1, therefore, submit that a proper
distribution policy should be evolved, so that
there is fair distribution among all the States,
and in no State, industry is stifled. It is our
charge that industry has been stifled in
Wast Bengal for lack of raw materials and
incentives given to the State’s industries.
Theretore, we should not only see that there
is greater production, but also that there is
equitable distribution among the States.

SHRI SWARAN SINGH SOKHI (Jam-
shedpyr) : Sir, 1 congratulate the Minister of
Steel aud Mines on bringing this Bill for
taking over the Indian Copper Corporation’s
management. 11 is a very good step.  This
falls in my constituency in Jamshedpur and
the Government has taken a very wise step,
because they were using only high grade
copper ore and wasting the low grade orc
below the grade of 1 per cent. There are
also kyanite mines of the Indian Copper
Corporation which should also be taken
over immediately.

SHRI S. MOHAN KUMARAMANGA-
LAM : The kyanite mines of the Indian
Copper Corporation have been taken over.

SHRI SWARAN SINGH SOKHI : That
is also a good step. While terminating the
contracts, no amount should be paid. There
should be no arbitration and no work should
be carried out through the contractors, cven
in mining. The Custodian appointed by
Government should be an expert on copper
metal and no officer of the ICC should be
put in charge of the plant as Custodian or
even as General Manager, If possible a
man from Bihar should be appointed.

There is no indication as to how much
lump sum amount wc are going to pay to
the ICC for the taking over. 1 think
Rs. 75,000 per month should not be paid.
Also, if aby money is paid to the 1CC
mansgement, it should not be allowed to go
out of India. Also, contracts entered into
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more than a year ago may be even cancelled,
if they have been entered into in bad faith.
No arbitration should be allowed for pay-
ment of any amount and ofticers found guilty
should be dismissed forthwith,

Any of the aggrieved parties who may
like to go to higher courts should be banned
from obtaining any sort of injunction against
the Hindustan Copper Limited to avoid
further complications and for smooth runn-
ing of the plant.

I support clause 13 that one month’s
notice should be given for terminating any
of contract of employment. I think this is
in regard to officers who are employed on
contract basis and this does not apply to
labour. I would like the Minister to clarify
this point.

The existing plant and machinery of ICC
is quite old though expended recently. The
latest furnaces and equipment should be
installed and further expanded to mcet the
copper requirements of the country. Condi-
tions of workers should be improved and
labour should not be retrenched. The water
scarcity in the town and labour quarters
should be removed and other arrangements
should be made for the welfare of the labour.

I also suggest that English and foreign
companies including tea gardens owned by
foreigners in India should be acquired imme-
diately.

MR. DEPUTY-SPEAKER : That is a
larger question. Please confine your re-
marks within the scope of the Bill.

SHRI SWARAN SINGH SOKHI
Government should take over all  such
companies or managements immediately and
without any loss of time, without any pay-
ment, to end their monopoly. They have
already reaped much more than their invest-
ment long ago.

MR. DEPUTY-SPEAKER :
you have re-written the Bill !

1t appears

SHRI SWARAN SINGH SOKHI : With
these words, 1 support the Bill.
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SHRI INDRAJIT GUPTA (Alipore):
Sir, on behalf of our group, 1 welcome this
Bill. We consider that this measure of
nationalisation of a foreign-owned sterling
company, which was enjoying a monopoly
position is long overdue. The time is short
and I want to put a few questions to the
Minister. Will he explain whether this is
going to be the accepted policy and pro-
cedure of the Government that whenever
nationalisation is contemplated, it must be
done in two phases, the first phase being
restricted to the taking over of the manage-
ment and then after an indefinite interval
whieh is not specified, in future, there will
be taking over of the ownership ? This
should be made clear. 1 dou not see any
Justification for this kind of method, which
causes a lot of loss to the country, as point-
ed out quite ably by Mr. Chatterjee. I do
not want to labour on this point. We have
to go on paying Rs. 9 lakhs a year as com-
pensation for the management  Whether 1t
is legally obligatory or not, T leave that to
Mr. Kumaramangalam and Mr. Chatterjce,
both eminent lawyers, to find out. But the
fact remains that Rs. 9 lakhs a year have (o
be handed over simply for taking over the
management, while the ownership remains
with the original shareholders and at some
unspecified date in future, the ownership is
going to be taken over, Is this the new
Congress method of nationahisation ? What
is standing in the way of carrying out whole-
sale nationalisation from the very beginning ?

I am against compensation being paid
for taking over the management. Later on,
at the time of total nationalisation, the ques-
tion of compensation will come up again. I
want to point out one or two facts, which
the Government should bear in mind in res-
pect of this company when the question of
determining the compensation comes up. The
minister has been very polite in his remarks
about the profitability of this company. He
said, after all, it is natural for the private
sector to make as much mnney as it can and
so on. It is not merely that this company
was enjoying a monopoly position. 1f you
see the figures in their balance sheet, you
will seldom come across any industrial con-
cern in the country which has had it so good.
Not only their profits after taxation have
been mounting to Rs. 11 crores, but they
have also built up the share capital by freely
issuing bonus shares. They have built up a
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huge reserve fund of Rs 14 crores. On the
top of all these, they have been given such
liberal loans from the public sector financial
agencies. The United Bank of India has
given Rs. 14'25 lakhs, The State Bank of
India has given Rs. 91:30 lakhs. The ICICI
has given Rs. 4990 lakhs. The IDBI has
given Rs. 1} crores. LIC. of course, as
pointed out by him, owns 18 per cent of the
shares. This company has been enjoying an
unrivalled monopoly position with its huge
reserves, huge profits and huge share capital
and on the top of all these, it has been
pamperd in this way by the public sector
financial institutions, who do not come for-
ward to give assistance to other more needy
people so readily as they do here. These
things should be borne in mind when
ultimately the quantum of final compensation
is decided, Personally, I think this 1s a good
casc, a test case, where we should tell them
cventually that nothing but a purely token
compensation is what they deserve. Why
should they be given compensation ? For
what ?

Then, you will find a very interesting
thing. 1 find that nearly 26,000 units of
shares or stock arc held between five or six
individuals, all of whom are well known
names and people connected with the biggest
business houses of this country. Shri G. B.
Kothari who, everybody knows, is a nominee
of the Birlas holds 5,000 units of the stock;
Sir Biren Mookherjee holds 5,625 units;
your cx-Financc Minister, Shri Sachin Chau-
ghuri, owns 2,000 units of stock and in his
wife’s name th°re arc 281 units; Shri Bangur,
Mr. Johnson and Kanwar Prem Lai—all
these people together, directly or indirectly,
are holding nearly 26,000 units of shares in
this company. These people are now expect-
ing, 1 suppose, that they will be given very
handsome compensation. This is the point 1
wished to raise.

There are many other points but I do
not wish to repeat what Shri Chatterjee has
raised. But of the two other points that !
have, one is about alternative sources of
supply of this metal. Since, 1 believe, the
total requirements of copper in our country
are about 1,28,000 tonnes, obviously there
is a big gap between our production and the
requirements and we shall have, therefore,
to go on for some time for looking for
foreign sources of supply, although this
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is & very expensive metal, With the stoppage
of non-project United States aid, which
covers non-ferrous metals, I would like the
Minister to tell us what alternative sources
we are exploring and with what effect. What
about the USSR or Yugoslavia or Africa or
the Latin American countries which are pro-
ducing copper ? What have we done since the
United States cut off our aid to try and
explore these alternative sources and what
do we expect out of that ?

1 woutd also like to know whether it is a
fact or not that the estimated copper resources
in our country amount to about 345 million
tonnes according to geologists and  scientists;
if 50, what has happened to the National
Mineral Development Corporation's plan for
a major development of the copper industry ?
Ts that in view; is it contemplated or not o1
are we content with Ghatsila and Khetri ?
Khetri is a total mess. T do not know why
he is so optimistic about Khetri What has
suddenly happened to give him this con-
fidence ? Khetri is a blot on our lndscape.
What are the bottlenecks that are holding it
up ? It is absolutely one of the biggest scan-
dals. The reports of the Estimates Committee
and the Public Undertakings Commuttee are
there and you can go through them. What
js it on which he bases his optimism about
Khetri 7 1 will be very glad if really that is
the case. But Khetri and Ghatsila taken
together are still not going to come anywhere
near the requirements of this country for
which we will continue to spend huge
amounts of foreign exchange. So, what are
we going to do about an all round plan of
development for it 7 What happened to
Qperation Hard Rock, which was carried out
at considerable expense with the help of
foreigh techmicians and engineers to locate
new sources of copper deposit ?

fam glad to hear that the old silver
refinery at Calkutta is at last going to be
converted into a copper refinery, Shri Ganesh
is sitting there and he knows that we plagued
hitm for two years about whether the silver
refinery could be converted into a copper
refinery so that the surplus employees there
would not lose their jobs. We were con-
tinugusly told that no such thing would be
done. To save the jobs at least of some of
those employees, they had to be transferred to
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the Alipore Mint. We are told that this silver
refinery is finally going to be made into a
copper refinery. That is very good news and
I am glad about it. 1 hope, all those
employees of the old silver refinery will have
their job security ensured at the new copper
refinery also,

Finally, I would like to say one or two
words ahout the labour position, Other
friends may speak about it later. The workers
of the ICC copper project at Maubhandar,
that is, Ghatsila, have a brilliant and proud
record of rade union struggles in the past
againgt this company. They have fought,
struggled and sacrificed for winning their
rights and demands Unul the Central Wage
Board for the Engineering Industiy appeared
on the scene a f:w years ago, these workets
were among the worst exploited in this
country I hope, with nationalisation they
will at least have something to look forward
to Therr housing conditions, T am told, are
still abominable 1 hope, the new Corpora-
tion will do something about that imme-
diately.

1 would like the Minister to tell us
whether the job secunty and employment
conditions of the existing workmen and
employees are going to be piotected or not.
My hon. friend, Shri Sokhey, wanted that
there should be no retrenchment; at the same
time, he supported clause 13 which gives
ommibus powers to the Custodian to get nid
of anybody he wants to. It 1s there. We have
had some experience with these Custodians.
We do not have much faith in them. ] want
to know whether the job security, ,,

SHRI S. MOHAN KUMARAMANGA-
LAM : May ] ask a simple question ? Can
you give me a single example of such a
power being used, to send workers out of
service in any nationalised organisation ?

SHRI INDRAJIT GUPTA : If yon try
to do that, there will be trouble. If you want
the trouble, that is a difierent matter, If the
matter 18 so simple, as the Minister makes
out, let him give an assurance here that the
job security and employment conditions of
the existing workmen of the 1. C. C. will not
be disturbed in any way and will be pro-
tected,
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Lastly, I think, it has been brought to
the notice of the Minister by the employees
thomselyes who are working at the head-
office in Calcutta, numbering 59 only, .

SHRI 8, MOHAN KUMARAMANGA-
LAM : I am sorty to interrupt the hon.
Member, But the fact is that it has never
happened till now. You cry, wolf, wolf,
when actually there is no wolf,

SHRI INDRAIJIT GUPTA : The wolf
I am referring to in this particular case is
Mr. Dhavan who has been appointed as the
Custodian and who has already said that the
staff of 59 who are employed in the head-
office at Calcutta and who have been doing
only Copper Corporation work in the office
of the managing agents are not going to be
retained. 1 think, the Minister has already
been approached by the staff on this point.
Mr. Dhavan has decided to take 25
employees out of these 59 employees and to
leave the remaining 24 employees at the
mercy of share-holders, that is to say, they
will not be taken over by the nationalised
undertaking. Here is such a vast undertaking
with crores of rupees capital and reserves
and huge plants of development that when
the new Custodian comes, he says that even
59 employees who have been working for
years together in the head-office at Calcutta
and doing the work of Copper Corporation
will not be required. Am I talking about an
imaginary wolf or there is a real wolf ? His
name is Mr. Dhavan. I do not know who
he is.

I would press upon the Minister, and it
i8 very important for the whole image of
nationalisation in this country also,
that it should make a good start, that it
should enthuse the employees and not begin
to demorialise them. Therefore, I would
request him to look into this matter perso-
nally. These are only 59 employees work-
ing in the head-office at Calcutta. All of
them should be retained, There will be
plenty of work for them. It the develop-
ment project to which he referred is really
going to be taken up, what is the need of
gotting rid of these 24 émployees. I would
like to have some assurancé on this point.

SHRI CHINTAMANI PANIGRAH]
(Bhybaneswar) ¢ Mr, Deputy-Speake-, Sir,

CHAITRA |5, 1894 (S4KA)

Corpo. etc. ere. Bill 194

I rise to welcome this measure though it is
really late. It is better late than never, This
is a very good Bill. It is to take over the
Indian Copper Corporation.

As has been pointed oiit my hon,
friend, Shri Indrajit Gupta, with the stop-
page of non-project aid by the U, 8,
Government which includes non-forrous
metals also, really, it is very urgent, so far
as we are concerned, to see that whatever
copper is available in the country is properly
exploited and uatilised,

The Indian Copper Corporation is a
private company which was incorporated in
Londonin 1924, It had a mining Tease area
of 26 sq. miles. But you wifl be surprised
to know that by 1970, when I had an
occassion to visit the mines some years ago,
only 6 sq. miles area had been developed.
From this, we can understand how much of
copper we are importing. A tonne of
copper comes to about Rs. 14,000 in Vaiuve.
We are importing copper all these years even
though they had a mining lease area of
26 8q, miles. As against that, they had
developed only 6 sq. miles within a period
of 48 years. This is how they were
getting the maximum profit out of it. The
hon. Minister was a little modest about
mentioning the rate of return; after coming
to the Treasury Benches, he is trying to
be a little modest in his approach to pro-
blems. I had the occasion, as Chairman of
the Committee on Taxation {(Amendment)
Bill, to visit this mine. When we looked
into the accounts and what their rate of
return was—we wanted to calculate how
they were trying to have tax concessions-—
we come to know that the rate of return
was 45 per cent on the capital invested.
This is the highest in the world, not to
speak of this country ! No foreign private
company in India has such a rate return!
Even ESSO, Lever Brothers, etc, go only
upto 22 per cent. And here this private
foreign company has & net rate of
return of 45 per centon the capital invested.
Therefore, it was urgent and necessary that
it should be taken over.

The hon. Minim:r was placing before us
some targets. Of course, those targsts have
been worked out by some officers there and
be must just have put the targets before us



195  Indian Capper
{Shri Chintamani Panigrahi)

here. But we knew how the targets are fixed
and how they are realised. From the Mid-
‘Term Appraisal which is before us and
which is coming up for discussion today or
tomorrow, you will find that whatever
targets were fixed, we have remained far
behind them and nothing has been realised
during the last two years of the Fourth
Plan. Let us try to utilise the resources that
we have and let us try to seo how we can
conserve our resources, It is good that this
Bill has come, and we welcome that.

The demand for copper by 1973-74
is going to be 1,28,000 tonnes, The calcu-
lations that the hon. Minister has given—
Khetri and Ghatsila combined together—
would come to 41,000 tonnes. 1 am quite
sure ihat this target is not going to be achie-
ved, but taking for granted that it is going to
be achieved, i.c., 41,000 tonnes—I am quite
sure he is not going to achieve it; it is not
he who is going to produce; there ateso
many factors over which he has no control
—it will foll short of the demand. When
the non-project aid is stopped from U.S.
aid, we have to try and see how best we can
utilise and explore whatever deposits of
copper are there in this country. As has
been pointed out by the Geological Survey
of Iodia, there are about 340 million
tonnes of copper deposits in the country,
and I hope that the Government, the
Ministry, would try in all possible ways of
exploring these deposites, because it is one
of the most important non-ferrous metals
and it is very necessary for the industrial
development of this country, We are spend-
ing Rs. 50 to 60 crores on import of coppe:.
I hope that, within a period of ten years, we
shall be able to at least reduce that kind of
dependence o foreign sources.

I had the occasion to meet some of the
workers who had worked in this company
for 20 to 30 years, and they told me in
confidence that there were gold deposits in
this mine. I have tried to verify from these
old workers in this mine, and I have no
doubt—1 have nothing to  disbelieve——
that this company kept it as a secret,
1am wsuré, they must have utilised these
reserves in whichever way possible; they
must have extracted those reserves. The old
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workers who had worked there four years
together, in this company, have told me
that gold deposits were there and they bave
been extracted by this company without the
knowledge of the Government. Therefore,
taking into consideration all the exploitation
that the company has domne during the last
30 or 40 years, 1 would ask this question
of the hon. Minister—he bad once quoted
the case of Chile where the President had
said that they had, for s0 many year,
exploited the resources. Therefore, 1 am
requesting the hon.  Minmister that
instead of fixing and trying to have
Rs. 75,000 per month as compensation for
management and again fixing another rate of
compensation for the entire acquisition of
the property, may I repeat what he has
told us in this House and which we ali
appreciated and we clapped in this House ?
May I again ask the question ? Whenever
you take into consideration the complete
nationalisation of this undertaking-—~I don’t
know why it is delayed—will he put the
same question to them —'‘Gentlemen, you
have exploited our resources for so many
years. Would you please pay us something
for that 7. On the whole, this is a right
measure and we support it.

15 hrs,

SHRI G. VISWANATHAN (Wandi-
wash) : At least after more than two decades
wisdom had dawned on this Government
and now they are coming forward with a
Bil to take over the management of the
Indian Copper Corporation. At the same
time, I am sorry that it is a very half-heart-
ed measure. As was pointed out, this
nationalisation should not only be confined
to taking over the management but the entire
industry in the private sector should be
nationalised.

The object of the nationalisation of the
management is to have better co-ordination
and develop the scarce copper resources in
our country. At preseat, oyr annual copper
production is only 9600 tonnes. It is far
behind the consumption and as well as the
demand of our country. According to the
Fotrth Five year Plan, we envidage thut the
9600 tonnes of copper would increase to
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47,000 tonnes. But, according to reports
it is said that we may not reach the target
and even if you reach the target, it will be
only about 50 to 609%, of the target fixed.
I don't know whether this Government has
got the knack of missing all the targets ex-
cept the election targets,, (Interruptions)
According to reports of estimates, the
country’s demand for copper in 1973-74
would be 1,28,000 tounes. What are we
going to do about this ? If you are going to
take over the undertaking, you must find
enough men and we must fully utilise our
resources, even 1f it is required, our foreign
personnel also, to augment the resources in
the country Already, the two speakers
about the compensation we may have to pay.
I think the compensation is bound to very
very heavy in this case if the normal stan-
dards are going to be used, because, according
to the reports of the ICC, in 1970 ther
asscts were about Rs. 28 crores. [ think the
Minister should give consideration when
giving compensation that only the original
investment of the company should be taken
into consideration.

In the Bill, as it has been appointed out
already, Clause 13, I feel, gives very sweepe
ing powers to the Custodian and 1 think the
Minister must curtail these powers.

Again, when we talk about the manage-
ment of these undertakings, especially public
sector undertakings, we, in our country, are
investing heavy amounts and I am told that
by the end of the Fourth Plan it will be
Rs, 6400 crores in the public sector. Nor-
mally, whenever anything is nationalised.
efficiency goes down, cost of production
goes up and red-tapism gets the upper hand
1 am not here discredit the public under
takings, but, as the Prime Minister once
said, the public sector must justify itself by
its efficiency. Nationalisation should not be
for the sake of nationalisation, to create an-
other Department in the Ministry or to ex-
pand the present Department. The unutilised
capacity or the idle capacity is there in all
the sectors of public undertakings. For
example, 1 would like to point out that in
the Hindustan Photo Films__,

MR. DEPUTY-SPEAKER : Why go
away from the subject under dircussion ?

SHRI G. VISWANATHAN : ,, and the
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Surgical Instruments, the idle capacity is
over 909%. In the same Ministry, to which
the hon. Minister is attached, there is more
than 40 per cent of idle capacity in the
Steel Plants. There is more than 30 per
cent idle capacity in the heavy equipments
machinery. These are all admitted by the
Government already. It is more than 20 per
cent in respect of the mining and fertiliser
units, ] agrze with the Minister when he
says that the autonomy of the public under-
takings should be respected at all costs. Sir,
even though he is allergic to State autonomy,
Tam really glad, he wants to keep the
autonomy of the public undertakings in tact.

1 wish to point out that cnough powers
should be given to the Chairman and the
Managing Directors of the public under-
takings. There should be no interference in
the day-to-day administration of our public
Sector. The Ministers in the Central Cabinet
should not expect the chairman of the
Managing Directors of public undertakings
to rush to Delhi every week just like the
Congress Chief Ministers to come here for
clarification or confirmation etc. etc,

Now, regarding appointments, I just want
to have a word before I sit down. I wish to
point this out to the hon. Minister that really
efficient and honest persons should be
appointed as Chairmen or Managing Direc-
tors. 1 request the hon. Minister that he
should see that technical persons should be
given preference over the IAS and ICS
officers. Above all, appointment of Chairman
or Managing Director should go to persons
who really believe in public undertakings.
Only they should be given charge, because,
it is only then we will prove before the public
that after all nationalisation is not for the
sake of any other thing, but only for the
good of the public.

SHR1 P. K. GHOSH (Ranchi) : Sir, {
welcome this measure. This is another step
towards self-reliance in respect of copper
production in the country and less depen-
dence upon the imports.

As the hon. Minister pointed out, our
production in the country is very low in
comparison to our requirements in this
regard. Certainly T do believe that this
measure will help us in producing more of
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our requirements. As the hon. Minister said,
there is certainly lack of technical expertise
and managerial personnel in this field in our
country today. But in respect of this 1CC,
this being an old undertaking, we hope we
may have some efficient managerial personnel
and technical experts who gained some ex-
perience through long years of working. I

hope that their experience and expertise*

would be utilised for exploring other copper
mines in the country.

I do not agree with Mr. Chatterji when
he said that there was no necessity to bring
in an ordinance on the 10th of March when
the House was going to meet on the 13th.
Whenever the Government wants to take
over any undertaking—especially if it is a
private undertaking,—it is very essential that
such taking over should be undertaken only
by an ordinance, 1 will tell you the reason. if
a Bill is brought before Parliament, as you
know, it is a long drawn out process. It gives
ot of scope to gain time on their part. Tt
gives them scope to manipulate their accounts
and take away valuable equipments and to
remove them elsewhere. Therefore, I do
believe that it is only by ordinaice that we
can take over anything immediately, without
at the same time, giving any scope to them
to manipulate things.

We have seen the position in respect of
the coking coal industry. This information
was leaked out. Many valuable machincry
were taken away out of the collieries. So, 1
support this stand, of taking over by issuing
an ordinance. If a Bill had been brought
forward in Parliament and passed. it would
have taken about a fortnight to have it
passed, and the management of the concern
would have got fifteen days to manipulate
thinge. Therefore, I fully support the hon.
Minister’s action in taking over this concern
through an ordinance first and then coming
forward before this House with a Bill for
replacing it,

We are always in support of nationalisa-
tion. L do not know why, but for reasons
best known to the hon. Minister, they have
taken over the management, but I hope that
within a very short time, this industry will
be nationalised completely.
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Regarding payment of compensation, as
my hon. friends have said, they have earned
a lot during all these years, and, therefore,
there is no necessity whatsoever to pay any
compensation to them, and I fully agree with
those hon. Members who have said that no
compensation should be paid because they
have earned a lot duting ail thesc years.

As the hon. Minister has pointed out,
therc is great shortage of copper in this
country. This undertaking did not have any
national interest in mind but only the interest
of making profits, and, therefore, they were
utilising only the high-grade copper ote and
not the under cuts. Now, since Government
are going to take over the management, |
hope the under-cuts will also be utilised pro-
perly, and 1 hope that the targets set by the
hon. Minister would be fulfilled.

For this pwipose, we must sce that the
management is efficient unlike that of the
Hindustan Copper Corporation at Khetri,
In regard to the Khetri project, it 1s very
unfortunate that although a target had been
fixed, and the project was scheduled to
achicve this target of production by 1973,
we have come to know that it is going to be
delayed, and the reason is that among the
top cxecutives in this undertaking, some of
the top managerial personnel are quarrelling
among themselves, and as a result the work
has suffered. This 1s a very sorry state of
affairs. 1 understand that one executive has
been removed from there and has been
brought to Delhi and appointed as a special
officer.

SHRI S. MOHAN KUMARA-
MANGALAM : The hon. Member is wrong.

SHRIP. K. GHOSH: That was the
newspaper report,

SHRI S. MOHAN KUMARA-
MANGALAM : They are wrong reports. Let
him not believe all the newspapers all the
time,

SHRI PILOO MODY (Godhra): But
only Governmeat hand-outs.

SHRI P. K. GHOSH : But in any case,
we want that the management shouli be
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efficient, and we do not want that there
should be and interference. But if the mana-
gerial personnel fail to deliver the goods,
they should be summarily dismissed. But this
has not been happening. From my expericnce
in other projects also, I may say that where
any managerial personnel have failed in one
project, they have actually been promoted
and sent to another project or if pot pro-
moted, they have been shifted in the same
capacily to other projects. Once it is found
that some munagerial person has failed, he
should be punished instead of being trans-
ferred or promoted.

Therefore, | would 1equest the houn.
Minister to sce that the undertakings which
Government take over are efficiently mana-
ged, and if the manageis fail, they shouid
be removed immediately in a summary
manncr,

As there is great shortage of copper
the countiy, [ would suggest that the other
copper munes which have been  1ccently
discovered in Malanjkhapd in Balaga district
of Madhya Piadesh may be started as quickly
as possible, and sioulatly, the Agnigundala
project in Andhra Pradesh also should be
started veay quickly.

I am glad to learn that the siuver ictinery
in Calcutta 1s also going to bc convested into
a copper refinciy.

st Wyt Arqaw qivy  (HEET) ¢
gureas wEiew, aft avard f&dt deara &
A7y 1 FHEE § FwT JAH! gafead
g0 ¥ 99r 9% ST FW NHR AqAT I
ward F¢ @%, &) fegr Wy W sg g &
aifeda av fadas & fadg agr & qar
g mwgfe & weamy 1 o TEW
Fox & fag ot fadas seqa fear Tan
g, 9w gx Wwrgw Wk fave Al 2
¥fied uT qF THTT &7 ST FTG-HOAAT
AR Afer quy wrAw WY Y, IEET ¥@A
gusw Wi ¥ dg GRrgmi g T
Fw wroor W § o G ¥ oty o fawr-
wd fergeard e fafale S g a g,
ufeT gw 2@y § fr @ Mame & #d
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& 9 gufy adf gf &1 aet o AAIHE
¥ GUAEY & HITO AT A(TAT & T E
o Y e Forgdt B A W R
&1 g wrow agl ox JOREA BT 9
g Al gar ¥ we wEvea ¥ W ag
e frar & fr agf qT SR ¥
faerea gart & aYT wwaa: 1973 & 31,000
=7 & mew #Y gfe 7 s @ )

# agf qv Wri¥E §9ET T ATAE
st ¥ fru mer wE gt g wfER
ofes @aeT & e wear & feaf B
R go A & R aTER WY S
gt § aga fafawar § | wFaar @@ 39
& Aty & w16 aF were § 9w afe @A
Ft vager@e R s, @ gh faRat ¥
ara 1 S F FT qgar | S
Wd wEEd § gy g, o sfwad qt¥ w;
&1 AT F ¥ AT 60 FUT TX FT
faaelt gET @S HAT I¥AT § | WA ¥
swﬁ%wiaﬁrm‘tm’i@ag‘f@w
§ @9 q% gAwr A FT o STl
TGAT 9T 1

e qERy 7 z@ fada® ¥ STW
FYC Freot # aamar § ¢ cofers dRT A
faeqear atar fafaze 7 qoeam & &Y
T ¥ a1 fagk & qar & ¥ afa ¥
freww &7 wd oo g # far &
aredrg atar faaw & gEw el a0
w7 faeare &1 0% ST qdt grEr g A
qur fiFaT § oY% OTg #1 T aE) G W
are wwg e faer g fo var A
qqw oFear & Wt WvE fAW, IAW
geener fm & edeer ¥ §r fean
ot & gg s wgan g feognd
afsers doeT & @@ wwre & feafa wdi
gl dar #1 o a7 & g gt fa
qtar fdT ST AT, JEHT S IIYRT
Fqt A¢f fear wow § ?

wer wRE ¥ AGIRINE, ATATNIE 6
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[#fr sresfrTgw qiga)

¥ afer fadls Y agm 3 @@ & N
el 7Rl R W a1 agt a2
FO%) e qlar ured g gHAT R 1 TS
F $Y TH A Iq q SqA ALY
far g1 o Ia% fawm Y aww o
frar swar, @t «¥F wew WRAW ¥ AT
afar grg @ §Far 9r, S W #
TEAEFAT F1 gfT FT aFar 9r | gt aw
TA IAeraT g, 77 RO A 91T g9
gy atar fade fagre s arig w_w
anfe g@t Wt § wrew g9 A Afar
frda & w1 9o & ot SuET ST
F T ¥ afar fado §E e

Y qAUT 9T A WEIRY ¥ 4T
T a0 FIEfeq w7 wgar § fr wet
IR F VIt qfar fraw & gaeg B
vgw frar &, =gt | 1 Afs A
AEWFAT ¥ @A gU 1T W FT Y-
AT FY HAT IS ¥ forw aw A, Faow
¥ wey w3w W, feqa afa &Y @l
&1 3% &7 & faww ey o 1 a8 S
¢ f® Tow wwe § &Fdw g @
g frar & @ ag gad aganl gy
afew I+ g F1 397 TifaeE quw
% AW ¥ 7w A #Y +4 F7 v wR
¥1 gtz & o a7 &7 qEET QT Fawrw
wTAT =gy |

sar fe M wg &, ¥ S T
«d fafaw & 1 ¥0 & orew % & PP
F I R Y I ¥ o 7dY fra
T Faw Y @1 waw g A frar g
AT dar 5w aee) & sow fras
e fFg §, GO A Tavy g | AW
¥ oraz a3 ol Y o &R
¥, ITHTE FW &7 577 fpar ¢ ey fe
U SAE 5 ETN 7S g
sfowre gaer 3N @l el ag W
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fafraa wff @ 5 firqd awg qg a9
IR & QIR A9 g19 & F iy forw
& fF ag wvat afw afgs @ awg aw
IAHY AT 0 1 gH Yar wmar § e wewe
qgT WIS GAT A IIT qTE@T TOF
| REV IT G7 IR FHTAT AT3AT & 1
fac & ag Wt fadgm *war s g fe
WA atar A 1 3w vaew A g
¥ AX ¥ IuwT gary AF & AAAT, gHE
R F 1 yrawr Ay F AT IEH
T F T 9967 et WERW F7 A qAG
ez §¢ fF &Y & wraae ¥ SaF anie
¥ faara f gem ? oAgt da9He R
A § AN T AR AT /A AT GO
q¥1 &, Y e gf & AT M gar
¥, gua &% w07 &9 F1 geafeq w1 AW
FoN E | IEET IERETT A9 E Wl ow
safedl & faew ooq & ST
g7 eWi wem 9 & dRT W freEw
g, o9 AF-5F IWWW W M ® W
foera gom @ 3@ famra & Freor quy @
A FT AAAT WY N 77 AT Ty
I F 5 w1 gk 9w &w qifaw
A qmfas Mg & o1 SF awg ¥ At
F WETH 1 HIT Wi qar &7 a% T g9
amal & A afuw faww Y e &
ITFT 3% 3 IR KT a% ! gt o
I AW § 1 T4 § gt e AR
atfas a1 qmfaws A & N ala v Wy
# &% & awETd W 8 el Jrerd
@ HT I I FT a7 &1 | gafog
YravHaT €€ 1T w1 § i gEr v
Fmfaw AT ¥§ Twateifee Sqwey &
o 3EF A ¥ 78 gt ArAHrdy g
T A9 71 F1 3F AE ¥ IIT FY
g% | W § U § WA a4 Gy
oAt o1 wife ag suww WY wrer agm
arat fag @ @ 1 A0 ader 2 fe T
JUWHT X WIZT %W §Y, IeqrET 4 ST
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g 92, gt W o I F AdaA
¥ arvarw fag gF

SHRI KARTIK ORAON (Lohardaga) :
Mr. Deputy-Speaker, Sir, this Bill that has
been brought before the House by the
Government is very much welcome, in that
it is a step forward towards the reconstruc-
tion of our country, In fact T personally
believe that everything should be nationalised
including human beings.

Why I am saying this 1» that we must,

st gem 9T weAw@ (4T
TS WEIRT, § ATIH( SwAAT FrEar
g, 77 @ wogiw ady £

MR. DEPUTY-SPEAKER : The bell s
being rung ,,.Now. theic is quorum. The
hon Member can continue.

SHRI KARTIK ORAON : Sir, this Bul,
for taking over the Indian Copper Corpora-
tion, that has been brought by the Govern-
ment 15 very welcome; 1t 1s a very welcome
move, and 1n fact, the Government deserves
our congratulations for this. We have been
taking over many things; we are nztionalising
many things. I would really like to say that
mere nationabsation docs not serve the
purpose. Theic are a lot of things which have
been experienced by us. We have taken over
so many things; so many public undertakings
have come up. From them, we should learn
a lesson and try to improve upon it while
we are taking over this concern.

1 personally think that everything Indian
should be nationalised. While 1 say this 1
mean, we should be very sensitive of being
Indians. Unless in this public sector the
people are very sensitive of being Indians,
unless they want to project something new,
perhaps newer than what bas been done be-
fore, we are not going to bring about any-
thing revolutionary by bringing about this
nationalisation.

1 do not want to go into techmcalitics.
I do not know what this compensation is for.
Por land ? For Copper ores ? For equip-
ment ? The land belongs to us; the copper
ores belong to us. For equipment you can
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give eompensation after depereciation, Has
the Government prepared an inventory and
decided what it is all worth 7 Merely saying
Rs. 75,000 does not make any sense. In
that casc we should have given the British
Government compensation for an indefinite
period for taking over the Indian Govern-
ment and having this democratic system.
This sort of vague idcas should be discon-
tinued. We should take it over straightaway
and there should be no question of come
pensation. Whatever is due, must be given.
Why should we go on paying Rs. 75,000,
Whatever work that 1s done there, only ten
per cent of that should be given, if at all
nccessary, I think they might have worked
it out; | do not know. 1 entirely agree with
the hon. Member, Mr. Indrajit Cupta when
he says that the question of compensation
does not arise.

Men ate more important than r’noney.
material or machines, or everything eise, So,
there should be more emphasis on men. Those
persons who are going to handle this job
should be men of character—I mean those
who are at the helm of affairs —They should
be men above provincialism, nepotism favouri-
tism and castersm. Otherwise we are not going
to bring about any substantial change. We
must be clear about what we are going to do.
Men at the top should be capable of develop-
ing a team spirit and loyalty to the organisa-
tion. Men who indulge in favouritism and
nepotism should be punished. Unless we
bring about a change in the approach to the
solution of such problems, things will not
improve. People in the country are mistfully
looking forward to what our Government can
offer. Qur administration should be such that
it must be able to show to the people in the
street what changes we have brought about
or going o bring about.

My hon. friend, Mr. Swaminathan has
said that technical personnel should be made
to man the projects. 1 entirely agree with
him. In a country which needs gquick indus-
trial development and aiso metallurgical
improvement, let us not put too much
cmphasis on administration alone. Mining
engincers and technocrats can prove to be
good administrators of such projects; they
could be trained to be expert adminstrators.
But an administrator cannot become an
engineer or technocrat. Therefore, this has
got to be taken note of, and let us not
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try to appoint Chairmen and Custodians on
political considerations. They should be on
ment. That s why I have always said that
the Government of India needs a Public
Sector Services Commussion and that people
should be selected by them alone and sent
to different enterprises because 1 know that
each Chairman has his own way of recruit-
ment. That sort of thing should be stopped.
I am not opposed to anybody coming from
any part of the country, but the best men in
the country should be selected and sent to
the nght place We should have the right
man at the right place. We do not question
who he 15, where he comes from, but he
should be capable enough That 1s why 1
say that we should go by the maxim “who
knows what™ and forget the maxim “who
knows whom™. If a man s a failure in the
Food Corporation, he 15 sent to the Steel
Corporation because he knows somebody
These things must be stopped Once a [ailure
at one place, hc should be consideied a
failuse at every place.

This s not the only problem we have
been been facing in our area. I'or instance,
there were some questions of the employees
of the Indian Copper Corporation, and 1t
was stated that they should be retained 1
can understand that It 1s a very good thing,
but so far as the Rakha Mines arc concerned,
the tribals give the lands for mining the ore,
but get nowhere. If even after the Govern-
ment takes ovei, it does not make any
difference to them, then it docs not mean
anything whether you nationalise or not.
Therefore, the local people must get the first
chance, and I would hike to insist on this.
If you do not do that, there will be hcart-
burning and resentment everywhere and we
will be creating Bangla Desh everywhere, 1
would hke to request the Minister that he
should insist that for jobs carrymng upto
Rs. 500 local people should be taken.

SHRI K N TIWARY (Bettiah) . If
they are not compectent ?

SHRI KARTIK ORAON : You may be
under that impression I do not accept that.
They must be competent, but even when
people are available, people from outside are
imported That procedure should be stopped.
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I support the Bill whole-heartedly sub-
Ject to what I have already explained,

ot Faw fese ot (S7): SuTEw
wgreT, & weqa fagas 1 a6dT FIH B
f7 wer gar § 1 weqa fadas oF ¥
fadas § foas agoawg mwF AW H
3T ST ATfed 41 | g RS F1AT AV
FAY §, 9g7 oY WAT X FUT AT A
aar @, FfeT Ia% argge oY ag &5 v
faug vgr & fr gvwre ¥ gw foom A wrd
FIOR W AL gIAT) gwier &
fegrara w1 fro & A ¥ iy s
¥ w gE frar o atr =@ A 3wl
oY, ag SeE g7t agY g€ | afz aFey A
NTFE THA F AFATT FT7 Fvar, Afg agr
F1 475w I grr q1 qfsaw d9z
gvefar & 1T ¥ ¥ WG ATATIAT
gidY &, a8 ATFTSET AT g @AY, Ay
¥ I A sagg AT g drvdr g, av o
gy g | @A wroAz afe oxdme &
AGAI, GHG & AT TTH F7q7 A1 &
F] foaaa v §1 A€V &, GAFT FI0G
TF-ATGTE grAi 31 AT & FIAT A
Fa<t wade § fAer Sraw o @ Y S
10 ATE & I FT EA-UFEAT HT
T2 g1 TET 8, qg Wrer Wi AgY A
qFaT |

1962 & ag srode a@we & faqror-
di7 t@r, ¥ adifaat g ol 24 w700%
T FT AT F TN AEE F1 F ARG AT
115 $71% &% 9T qg= qf—TAT «qe0
92T &9 B FY gor | g 3% § fF wair
ARG § oy § B ow @t woE &Y
grag gux W g1 & WY gq 19 &1 mAar
g1 w% yagd wer A Afrow fag
AT A wER WY Jadt v & A
# agt WiFT SEET g w gATE &
fad ot gaw fod §, oud fad gwew
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et § | AfFr et T AT AAE
A TG AN WY AGRW WY A
qawr arfed fe fe #Toon & Aadt
STH¥T TRT 9T Q0 AL g, Sww fay
F AT ¢ A g Y aafet F faeg
FI9 FaT FTAATE FY § 7

JITEAeT WEIXT g UF AZH FATH
qreft Ay T A F%E foamzer &
fory 3v &Y ar¥m, o9 oA gEre @
@ &, g &1 & g | anfa v
4F &7 1 g9t 17 8, IAFT UFTIE
FY forewar<t are A @, g@fod amo 3@
zifaea & gEA Q) & awA fe T adt
9 &1 9 qufay gh d, e are ¥ fe
FY foreare § W van A S w4
HTH IETT & | HTTHT T KT IAAA0 &1
= AL 7 favm 7 Aav arfgy ) & gl
9% gAY geaw 7 ag Wi #gar wiear e
Tz @& & 5 g wivee w99 19 wfa
F1 &, FT9 O gAT &, oS- AT gaT §,
afpa & At wERw § oF qwEwEE @
avgar § 6 o erelie ¥z o e
&, A% garfas SIS MW FT T gE
ARICH

& g qg it fA¥Ra s fo
TN # ¥ 7 faw FoT & ad
faaar &, afew gefran St agged o
¥ fama &1 W1 amar §, ofed &€
TV Y% AT § ¥ 9gd TR
qIwE &, W% e A7 $ifwy ) § ag
Hr g s&'m & qeeda & gdar
#a ¥ oY yoa< faw & &, gt o qrean
fawr &Y age agt wewd @1 ww Y
§ welt wgey § ¥ s fr yadar
AL FT W CFASATGE FUAT | O FH
agt & @ g, W sEwr AW Y,
arfie 3 &7 ot Hq¢ #1 Aweq &, ag &
g a1

e A% @ ad R wgar
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=rgar § | sy AT wrfam st wy @©
¥ fx ofeew d9ex qvedfms & daad
& fay v wfew v avfed | dfww &
oF Fadr ary Fgar wgar §—ofewrs
a9zt yogefawar FY qay a7 g oy
¢, o Afa g, galey @ Toe-
e F are & iy wreHr wrf Afe O
wifey 1 et Wt feerad fafadt geeme
Y ac et ardo do wHo AfawHTd *Y
g T ¥ F AL & wwar | R fqy
oF Arr gfvear afge waw Y s, fom
F1 qfears §az svefew & fawrm
gt sfdz Egm aR ¥ 07 Swi N
A AT FAOIT FE g7 Wq gy
§9q ear faanil |

At & ¥ & fo¥ew waw g
fw gt ¥ it %1 fopra & B gaw o
AR A7 qeamgae fear war @ ag A}
& iy #1 e faer fon w0 & =g
fF TrAmYE 37 G T@ AT T W
gr oAt wifge f waeeE 8T e
@it #Y § sarrax Awfat fad o
I9 WIAFT FT U FAGT §, 9§ AW F
fagga #1 gT FTF F, I I & ¥ |

T fadaw W awdw #3T g 0%
ara S Fgar wmgar § 1wyl ofr daeiw
T A% AT Feoff 7wy § s FARew
7 feqr vt 7t & wH W@ AT HEA
argar § & = v dfgem ¥ dxvew
FOF gAY weAaTd & geerr ar fear
) wm @ gaw O mee fear & ag
gATew § WX g Wit wfeefiefas 7 &)
o0 KT X SR YATH FAWET §, AAT
T T g7 WY §, safg T W
arfaaer gareee Afaar AR gg e
F1 e IHAT SifaQar | W ol &
arq ¥ €F fagaw &7 @ w7

st fw sfew (wiw) ;e
wgr, o gureHTeR oy ¥ o gfenw
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WG FIGIQA (T AT 1% Forfie) v A7 g2 F A 7§ %7 Gar T80

faraga & Yo frar @ Suwr & @
Fear § @R we S Y o g aod
&ar g 1 & sman w<ar § o AawR
FOEW FR AEEAT @A F AR
g wuw WY, shwdr gfeger atdt v
JTATL W1 <@ & 1 gfeuw 197 woie-
W, W% WeIL AT WaEdr #1 gt
S qAT @ & AN A TGV WWIAH!
fasrve T & 1 AW BT FIRETT EA K
FITW AV FT-Fo0 A 9T AT FW
&, ag qga SATAT AT |

15.43 hre.
[Sur1 K. N, Tiwanri in the Chan |

U% HAGL HAF F AT IW fq AT
WAy 1947 ¥ 7@ 1 & s ¢ B fow
aug HIT A AT ArE F qAA W
AR 9T FIT-YET F7 ¢ ¥, A7 Jav v
AR F TARIYY qFE T HAZT
AEEA FY A6 g2 & fan wifaw w5
WY, IWENY T A JAWIYY 7 10, 15
ar 20 = g7 9T TgH FW qIGT W
¥ %1 wf W wEga ar T fewn
AT AE 9T | I GHG Ao AT AR
T 19457 qgr F F9gH w7
GUET FA A AAGT ATRHA H1 AT
A & o gt $iaw w1 @ @1 fFay
ar 1 Ao ag gor fw sigwr & arfesy
¥ Aagd B fome W o & 9r
JaAT qlmer fem ST @EY gawT
arvga g fr agt &1 o gz 66
T aF qAE 7 it | S wET A 259
¥ et ¥ wAsTy H 59§ w7 30-35
wefY gzAver g€ | U% gRATH AT W A
FH AEA qw AT | AN FTEL TE
& g3z fFar T, 9% fao R & fAy
arfi #7 W) Wery 9T IO ¥ HT faar
war, fast &t el ¥ A W far

fear mar 1 e wE Aard AagE X @ ®
g & AR FAGE F wwgd § W@
TMFL IT AW FT gEATHE &1 ANTAT AT
A FrgrE grfas &Y o7 e Wy
agt & wifas *1 FHTHT I FY IO A
A EAr 25 & i & wwgd A
aqAt arfow wim & fo¥ o ggamw &Y
T gAY Wit gwene gam, & Ar ot g
"W AR 8 wgm o sw weg A
WY FRTHET &9 KT A9 qT9 AT o417
qgTY WY IEM A HG I FHT F
faa wy graifaat w1 47

warife wElEw, agt a7 adt W S
TR & IAET AT FWVHAGH AT A1
g A AR AT o & TwE
TUF I &7 vg &1 & A A9 gH
Wi 5w &7 7 gaewd a4 A &
arar § fr agt woger £ ATy w7 aga
7% faara & 1 3 w7 & gAY aga A
AN wrAwmEATd WY § faAwr sex g7
Frar wfgg 1 gfafmat & o &
mar€ & fRaT @ 9+ g9 e faeT
fr & Wt fmfer 3@ @ w1 o
T g1, TAfAr 79 WerT T Wi
&y feaw A A /Y7 I o Aglaad R
v o, ag agfewad ¥ feerg AT
=[ET F w47 aga fawwa 1 W oweR
qu gAY FATET qwW & fa¥ vl W
groaf afew 9 xgt &1 o adw
fagre aver w1 ¢ gafav fagre avee
¥ org 9w gH A% fadr wgd v A ¥@
Y ¥ onfead & SaR fewed dar o
oy & oY FIHNAR ARE F AF FE
fF ATIATEIVT FTAH AT A9 T AW
qT quT 54 ¥

awefs agew, w57 & foo ot agw
A o § g0 wl ¥ 3T wgr W g,
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AT oo vy vy § e woWETT AT
AlEAET 4T § o TET WEW -
A ¥ a9 mar 1 dar 5o
FATCHITR, A1gq 7 9y Fgr e e
1w A Heflar wrgeg S eI A
o ot § Tawy o AmAeTes w30 qg v
fasger ot & e amt o o Tg a9
alast Y WY & | & g FT A I
oA s Argar §) gz utaftag & &
agl 97 g ¥ SR fiw gesA A
T AT AT o AT § AR IAET g
78 § fr <fegm wax sl w0 o
W JSTAT SATAT & IqHT & AT ¥ AT
aTh @iF 1A § fagwr e ag g
& fr gfsaw Fra7 FOREA AT qgd
TFA TEaT & 91X o7 afe T AT W™=
AT o9 TATY ATHRIT WY 7@ & Sraay |
zafau # oo @A 7 AT FIA T FEAT
wrgar ¢ fs 9 S-e @ geed ¢
I AT B S 77 & a0 | ¢F O
Famor XA Fgar «gar § 5 IR
UFIE HEE w1 q@r 9 afg s
IEY 2T 47 qra e g oFdE aga
waray & 1 st 7z wrar wgt A emar &7
IHY ST 1 gt BT & foT gwAT W
gty A E 7 g ww ol gl adl
g fr SR-BR AT gieed AT FTEE
AT BT FT AR AOH A OAET
s aw au £ & =g & wo ana
¥1 ¥ a1y @ AT AT Ag qw-Afaea
AT T

w sfafee § fadaa AT IR
¥ fr agtuc ma® aft srAwwar UF
weqaTe ¥t & | g6 o agw o o wfe
qrever foey o ww w6t & @ agt g
¥ s gww fogr ar fe St
arée ¥ gUere ¥ AT & 100 ¥gA w
O regare qaar fear aygm AT 7%
AT TF A 47 AT § | W 9T W wA
g WY sy AT gy 1
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st grfaw iy oY 7 AT Wy R,
¥ T wgwa § fe ot aw A w
AT §, A w Ards faeger freac
T wifgn 1 fagyfn fodr § ot 9%
wiqrEt AT gHvere e § agt srfx-
awft fagrdy §, wvet wfiferr fagrd st
Ifear efifir fagrd, sarer age & @
& afpr gy A% g w O § fawre
grar & | addE & i QY AT age S
& & T¥ A1 THo To, THo THo Ho
HT qo THo Wo WEHY %Y fawe Wy oy
ST AT T g W A Al o )
7 ¥ geE A feedt ® AY Al
a1 a%d § Sfew agt A d Al o
gatrgmAramy Fapm e T o
gt wfifr s Ifsar edfifemr fagrd
g g% gl AT wawm fret arfge o
IH arg-arg  afaarfeen wY O e
£ araferee R ¥Y fapse oy fopmrar
& Tifgu | 9g da fyoer & o\ St w1
%1€ gaq sar famar a8 &1

wwafe wgea ¢ ag A faw § o
F7 & AU AmmeETESTw At &
TN AT AT WY d FE T A @
fa ®1 9T WY § Y Fer AL @QAT

ot fow wifewr : ary ag &, dadw
qrga, & sedt A & Aw € 9 faar
AT g ) o faemr & 9 Al @ wg
FTEw T

M & wg @ w v oagt v e
Hifegw &, Sfear dfegw & g war
ardr 8, ag exd Fror 50-60 @
AA W@ E 1 IAN! TG AT FE X AW
TAAHE I TEHI ®1 a7 7 2, afew IF
AN Y MEEA ) @ Ay &
ave & o g W Al g, getfs
R A agT ge §, o A § ooy
qgeT WET § o wre 1 v e 8
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st v fant (AR0R) ¢ AT
gunfe wgea, & a1 ¥aw & fame o
aew %1, wofay fp atar 4@ o
gfam & farelt oY quw Y wfr S wg @
T gy forer gt &7 AT eI
®T @ §, 9T ST GRY 79 § | SR
weT 7 ST S afses JweT AT
Ay 19 7 Yo grewe @) i faed
2 { surEr glar G @Y, T WEAAT &
¥9 A ) AT T §, 4 WA D
@1 v T SN QI agE R, e
€ &1 T § gAY e a9 faw
T AT § IAF € A FAH A
FEgE AT ¥ TR FTAT qsAT R |
AT welt WERA A AT smEd 1
fis o9 7g @@ S1w & woar &K 21
gL & 1974 a% g® 931 ®VH oA,
ag q¥ QT A QT ¥ 1 A T AT
gIAT J9YAT 93T & @9 §, Tg FOX
T ql e gar, saW aga dI as
AT B, FEET WIA 9T w@r A9,
TR QT Fq O, AT W TaH A7
& WET | IHE HATET e W
ofesd Fqer q g7 FR@MT F A9F &
q1g WY ggt #1 FAGT FT KIS ATH AGY
gut 1| afeww §92T ¥ @I §1 a9
¥ &Y TO TATHE  TIAATT F AW AT
fasar anfgy ar ag Wi ady o ast
& faw-gwie @t amwr & vgr g

# 4T wgiey § fA%za s’ f5 s
O ¥ ardt ard grow € &4 v §, W
A FEET 7 W T qFT §, I A
® wify gt ifge o fegdtd & wow
w7 f5y 8, 9w wq aw sy ghaw
A¥T A 1 AgT FAA, a9 aF w1 A
e gferw dwex & d0 ¥ W9
agdt | wwfau og forw @ oY FrewnEr
JUFT A TRIGEA FT ST §, IAHT Y
W 5 agl ux frgem oear SN @,
6 AEl F agy Wi ¥ d@d #)
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FravFaT § A §W wOT & W A A
faaa ot fravdsr g v ¥ &, 39T
3 qYg § TAT W, TH WHTC K7 Ay
FTAT A& §, I qfeqs FRT W AW
RIT AT (T qT AT FHFT DT qA AT
gfrar gaat v Ay o g AW
2 f FAT gwreT afeas dge 99 w@r
¢ 1 wafau & @ W uT Taer & TR
VT wgar g fr wroegw ¥ W
g HERE WU gar & forawr gea
wiemEe® amn & fFun o @war @, fa
qv g fasiy gar @9 ww ovdT @,
FIART ATYT T F AFAATIRQT g1, IaHT
FIEATEAT FTHFA F €T T TR g,
qg Wl ga oedY WrAET KAAT HXA AT
SETE | ITAeqTd At w, fAAven ®
agT Ga &, suFT Ad SO &I A
gfe & & ga Y& qv gaar & 3w
FeAT ET {6 @ AHer F1 aga g
X 3% TN H T AT AT AT AT
W3 &% aF 917 99 femma & w0 I
/W AT Iuw W few @ § g
BleT #ieT ITAET AN &t wArd F fag
g1 7waT &, 9uFT falg &7 & vw @
FT A A9 AGA FEAT | §T A+q [T
& arq 7 7 fa7 &7 vavid wvar g A
fadza &= {5 gu @aer &t arr seerd
F g qIAHT F IATIA FT FEFT AT
7 FAYT AT |

ot TR @i (gETIETT) - A-
qfg o1, & @ frdas ®v gaw ¥ @™
w1 ArurAar § e ag wd R W
UF AT FER & | qg 19 qEA TRH O
BiGH r

a 3ET 5 ww fadaw ¥ o fe
wgr a7 8, Efeaw waT woia sy
FAUAT ATAT § TW AWA ¥ i gy AW
siuw €ee w@ ag A1-A9-0T Fv W
TR 431 gg oY @uw ¥ gef|
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A 8, w1 Frger &), A qwar & A
o g0 AW, 7g W A aghA
grrfe § 9% ag @ @ arelt gl @,
g AN qgAr 98y | g 7 fquAw
& w7 ¥ g% I o9 zq fayvraw w1 w18
AT T { TAATT FCF AR WH FL
A gaF 907 arg ¥ AHAT FAT gIAT
g1 wma w7 SEETr A T oF
fecr w1 A% uxg aga ey feemr ey
AT &, AY JTY G ¥ Fagr A

ot gow Wiy wgEry Awrfy wEEy,
& sygeqr avgAr 1w F worgfa Ay
A

gwafa wgiaw @ s Aifar . fEd
g ET &

=t gww w7 wogATy : waTTiE AR,
FTaET A fraet o wAT AA &7

wwrafa wgleg @ Fv 77 9L TS
ar 7@ g (1557 a7 ®ww &Y §Q
awrs wf) F1Tw g ey o arfam

sft artaw of¥ ¢ Sar & Fg vEr O,
W1 W g aTey gl g 39eT S
T ¥ gFAT fFar o, & £ & 39wy
FM ¥ AT ATY, qg IgT A€ § ) AlY
FT W27 A A7 IW A &, IR F@HT
ag ¥ o T § BF gawr faar seer
IIAIT EY A®, FE ALAT &1 S AgE
AT & e & frg gawr sagvor
fivar war &, St 390 ¥F @ fEar
AT &, g FATIE A w7 § 7 arg
& arq & ag wgar ;gar § fr faw w7
& 7gY, foaet ot @T &, ST 9 Ter
JEATEY W], AR A W G
G ATTLT HIT K1 &Y, WTQ F1AX F7 &Y,
AT THA F1E AT AT AT &
SERr oY A F A N A du ¥
sqFear w3, WEt AT § IAw vy foady
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fr 3 *1 oY qeufa §, et e T ¥
FCETET 7 &1 | FGA AT ATIA ASEAFO0
fear &. . . (vawemw)

aumafa wew (A e 5 owa
#YE Mo ATAr § A EW WM oFA A
I g% & fafer afr wa & G

FAIT I &) Wy B @ owg
Ffeardt St qd A QA o faw
& 3 F v ¥ o oW fqE W A
aAg A ¥9 7% v graq #w fafowws o
B A7 ¥ 97 |

16 hrs.

st grEAT ofd ¢ & Sar wg @ a0
far ot &% o< fear war g, ToE srAem
FY ave oft =W AT Wfge 1 gw @w
FT qgwT ag Farar § fr frew gw o=t
# =7 faor & Frer ywfa g€ & 1 AT FW
gu & AfrT ot agy go FET amEr § |
T fam & ) ww g & I9E qEa A oY
{77 gz fasre § o et g o sreedt
g e gy g & foafas ¥, =i
¥ faafadr & ot et @9 wfgy oY =2
aft 7Y ST g &1 o srevw & feu
AT TAHT TF AT FA §, Iq AT HY
g ST ¥ <@ A avfey (o andfr ag
sev Hiferer w1 or v & 5 WY G aw
#T gF TEIATST FIU | THHT wody smAeqy
2 JrfEd 1 o o ¥@w v § =t
FTIC AT &7 IAHT okl ¥ oedr W
wrAT Arfgd | wfer @ F odEw X
fawelt a1 w3y ar v fv AR WIR
g RO N agy A AR agw ol
g9 FAY AP ¥ oot Afew IEEr
T AT FW F avaqe W oY g
oY ATfEd of a7 °F Y arf 1 efeey
wrer w1 A I TR g wifgy,
g T | AR T ¥ W SEer v
giar & fower or rfac de we @
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[oft e ot ]

o A%ar &1 AT e ¥ oW Yo T
¥ A far & Y @@ AT I A §
i Tedr § Fed oY ATIHT AHAL , IR
gfrw s N foar § so W wE
33Td 1 ufirre RbwS #1 9 3% A
fear T A A AT o1 e B WA &
AFRT-ALT, FE WITRTAT AT g1 S0 )
o A A Fwr A @ afew
Il A% qg FTCTAT AT ALY gAT | T
ae ¥ e o girardy s fomr wae
¥ g ¥ § 39 Awwg A7 Qi 7 faw
¥ sre wlff 518 w0 &, sawr SrAAT
At forerd § av wdy ot #1 s
i &Y qrar § & 39 faqr § o AR W
wx gwg a1 w0 gR fwmw R ow
serferefier Wt ot sft gAEHITAW AT 8,
g sravy o faar & e & AT el
¥ oy T qu F ¥ fAoosw
IBMA

aft g wigal 7 ag o ofes
RaeT # wa frelt S & frwr oAy
¥ a1 oF AR AvAR AT KT OET A
AT 8 | I AT FD qGA & wredi
& w8 | ¥er @ B o & el &
sy Ay wad § geifee Segie A
WA FE DY | AT AT TG ITHY
¥ At =g wEgge w0y frogew fear
R AL qro iy & g s w0
FedT § It Trsrgwor faT I ) TH
A @A U FH WY AT AT A
Y &Y @Y & 99 AR B AW AT T
w7 %7 qEaT £ 7 ety AT gty fAwe
awar ¢, fokr &F fear ey @, for 9
N &% fagr orn § SR W W AT
fearw samar Sg AT SR fem St
AT FRT UweAw wF SN gga @
foaat aog ¥ 2w A aodt gt
va%T fgrma @Ay srg A e W €
T o7 qfr v gan et s o
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XY ACHTC & qraY gy <@ v | A
g ¥ wif T o sar AE AW
0 qUE &1 T T FAT FC & forg o
ZOTT, & GAT a7 19 N AT FT AH
fiar & At gAY ATEH AT AT §F Tw
SUTT ATAT £ 1

o Y fior & vy 0 wwgar
ofsas 92T ¥ a0 fedT sEw
74 §, @nA 1 9 §, N S9F A9y
T® AAANGS WY ATIH FIT AT ATAC @
AT I ATE BT WAGT TG X WY
agt &7 79 § fam Avg o7 g 9T-
¥e %7 1 AT AOAT Frav §, T FAT
§ | Sfe wag? arawy I A qE
& SR vE-@rE w7 FEnr A
ATAT ATYFT FTAT qeAT & | HAL AT
frdY @ara &1 97 § A1 78 A TEATES
g 3, 72 AT AT AT § AR ASAGLU
FT FEATY WY QT4 {1 FAT T AT
I FB @ FAT GIAT ) G IBIH
FTTE d9 W FEIOEM 1 AN g
qraat § fF A9 T gAgsE g A
aﬁm’rﬁmmwwam
dqee AogT a0 € T AW A AW Qg
aFAT & | AR T qZA w3 & o
7 et § e o - & ot WA
TG W AT I AN A0 | T A
FAR TN ToTAT § Ay W @) fem Auw
Faw &, UF gy wow g A K wgar § e
o & oo o ey el @1 OF, TR
g fmr s o gardy Wt wEE g, o
arvfy oft o<t g€ &, SHr ot aEE
F fear sy

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : Mr, Chairman, Sir, Iam
grateful to all the hon. Members who have
participated in the Debate and for the sup-
port they have given to the decision of the
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Government Yo the taking over of the
management of the Indlan Copper Corpora-
tion. I do not think there has been 3 single
dissenting voice. I am certeinly grateful for
this unanimity.

There are, of course, a number of points
raised by hon, Members and, in the time
that is available at my disposal, I will try to
do justice to them.

The first point that I would like to take
up is the point regarding compensation. A
number of hon. Members, beginning with
Mr, Chatterji who opened the discussion of
the subject, have criticised the position that
we have taken up in this Bill regarding
both the manner of taking over and the
amount that we have provided for the com-
pensation. Mr. Indrajit Gupta asked us as a
question of policy, whether we intended
always only to take over the management
first and go over to full nationalisation later
on. I can assure the hon Member that ths
18 not a part of our policy, but sometimes,
it is impossible to proceed except in this
manner.

So far as the question of coking coal
munes 1s concerned, 1t was really a matter of
establishing exactly what their assets were.
We were not in a position, in view of the
large number of mines involved, to decide
exactly as to what was the value of the
assets and what should be the different
methods that should be taken into consi-
deration before coming to a final decision as
to the amount of compensation to be paid,

So far as this question with regard to
the Copper Corporation 18 concerned, we
had considered taking 1t over outright. We
are now looking into the whole question of
the principles on the basis of which we
should pay compensation. Hon. Members
are, { think, also aware that the 24th
Amendment of the Constitution is now
awaiting final ratification and adoption on
the basis of ratification by the majonity of
State legislatures in the country,

ot g wer e avirefir agieT,
gl A &

MR, CHAIRMAN : The bell is being
rung, Now there is quorum. He may
continae.
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SHRI 8. MOHAN KUMARAMANGA -
LAM : I would like to correct myself, Itis
not the 24th Amendment which is now
pending ratification; it is the 25th Amend-
ment that is pending. Once this is adopted,
we get the protection of Article 31 (o) in
relation to any legislation that is in pursuance
of the Directive Principles inid down in
Articles 39 (b) and (c) of the Constitution.
So we thought it would be better that the
final Bill for nationalisation may be brought
after the adoption of the 25th Amendment
so0 that we can take advantage of the pro-
tection of art. 3lc). That is the man
reason, The second, but the rather subsi-
diary reason 1s that we do want also to settle
broadly in the terms of the smended Consti-
tution, the principles on the basis of which
we should compute compensation for con-
cerns that are taken over. We are trying to
settie that, and I would assure the House
that we shall bring forward Bills both in
relation to the coking coal mines as well as
in relation to the Copper Corporation very
soon, If there is time, 1 would like to bring
it forward in the course of this session itself
but I am not sure because there is shortage
of legislative time, but certainly 1t will not
80 beyond the next session. [ would like to
give that assurance to the House.

Hon. Members have also criticised the
provigion of Rs. 75,000 as management
compensation. 1 have every sympathy with
the view that they have expressed, but they
will appreciate, and particularly T would refer
my hon. friend Shri Somnath Chatterjee 10
the terms of asticle 31A where it is ex-
pressed that the taking over of the manage-
ment of any property by the State for a
limited period is protected by the terms of
that atticle.  The difficulty about the appli-
cation of that is that by and large the courts
have approached this problem from the point
of view that “limited period” would mean
that we should run it for a limited period
and then hand it back, not as a step towards
nationalisation itself. I think that we may
be in legal difficulties, and we have beén
advised by our legal advisers that we would
be in legal difficulties if we adopted a diffe.
fent interpretation af article 31 A (b). That
is so far as the question of compemstion is
concerned.

Shri Sommath Chatterjee also mentioned,
of course, that we would be paying out lirge
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amounts out of the public revenues. That
may not be entirely correct, bec¢ause the
compensation that is paid for loss of right
of tnanagement will be out of the reveaues
of the corporation itself. The ownership of
the corporation is still of the shareholders, ,,

SHRI SOMNATH  CHATTERJEE :
Even if there is loss, they are bound to pay
this amount,

SHRI 5. MOHAN KUMARAMANGA-
LAM : So, the money will be paid out of
the revenues of the corporation, So, the
hon. Member is not mathematically right in
thinking that we shall be paying money out
of public revenuess_,,

SHRI JYOTIRMOY BOSU (Diamond
Harbour) ;: What happens if there is loss ?

SHRI 8. MOHAN KUMARAMANGA-
LAM : When there is loss also, they will
have to bear the loss.

SHRI JYOTIRMOY BOSU : Even if
there is loss, Rs. 75,000 will have to be
paid.

SHRI 8. MOHAN KUMARAMANGA-
LAM : May I answer the hon. Member's
guestion, if only he has the patience to listen
to the answer ?

SHRI JYOTIRMOY BOSU: Does he
have any doubt about that ?

SHRT S MOHAN KUMARA-
MANGALAM : ] have no doubt at all. In
fact, the coking coal mineowners who may
suffer losses are extremely aggrieved that
they will have to bear any loss that may be
incurred, and there will be losses in some of
the inefficiently managed coking coal mines.
But here nobody anticipates that there will
be loss and I may assure hon. Members that
there will not be a logs.

Now, Jot me take up this question of
ma . A number of remarks have
been , and with great respect to hon.
Members, 1 must say that some remarks have
been made that have been extretmely wnchari-
table regarding the management of Hindp-
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stan Copper. Shri Somnath Chatterjes said
that the managerial personnel of Hindustan
Copper were only interested in foreign trips.
Another hon. Member, Dr. Laxminarain
Pandeya said that money had been embezaied
in Hindustan Copper to the tune of crores
of rupees, Shri Indrajit Gupta said that Xhetri
was a blot on the landscape. Dr. Laxminarain
Pandeya also used the expression that he was
shocked at its performance. Stri P, K. Ghosh
said that the management of Hindustan
Copper was totally inefficient. Shri Chinta-
mani Panigrahi was pessimistic about the
future and felt that it would be impossible
for us to achieve the targets that we had put
before ourselves,

I would only beg of hon. Members,
before they make their very strong criticisms
about the management of public sector con-
cerns, to acquaint themselves with facts,
because every person in this country, includ-
ing managers in charge of public sector
concerns 1s entitled to be treated justly, that
18 10 say, facts must be taken nto account
before a person 1s condemned.

T have specifically mvestigated the posi-
tion regarding the question of foreign trips.
1 would like to assure Shri Somnath Chatteriee
that duning the last three years, every foreign
trip undertaken by technical personnel in
Hindustan Copper—I am prepared to prove
to him if he would meet me outside, I do
not want to go into details here—has been
undertaken for the benefit of the organisation
and pot for the benefit of the individual.

SHRI SOMANTH CHATTERIJEE : May
T remove the misconception that the hon.
Minister has of the point that ¥ made ?1 did
not say that they were Only mterested in
foreign trips, but 1 said that the criticism
gppeared that they were interested more in
foreign trips than in dbing anything else.

SHRI 8. MOHAN KUMARAMANGA-
LAM : That is also unfair criticisms which
has no basis in fact. Technical officers like
the mining engineer,

SHR1 JYOTIRMOY BOSU : Through
your good offices, Sir, may I seek one infor-
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mation 7 How many such trips were made
during the last thres years ?

SHR1 5. MOHAN KUMARAMANGA-
LAM : May I reply to his point 7 I would
like to tell him the facts, if only he will bave
patitnoe, a quality he seems to be lacking in.
Technical officers 1ike mining engineers and
metallurgists have boen sent for training to
Australia, Zambia, Canada and the US in
copper mines and smelting plants. The total
number of officers sent during the last two
years is 18. Some of them were sent under
the Colombo Plan, some under USAID and
soms at the expense of the company. This
also includes the visits made by the Chair-
man and the Senior Dy. General Manager
to Zambia, which is one of the most advanced
countries for the operation of copper mines,
during 1971 for about ten days at the com-
pany’s expense, and the visits also of the
Chairman and two other senior officers to the
US and Canada in 1972 for about two woeks
at the invitation of the governments of those
countries.

Shri Chatterjec very rightly drew atten-
tion to the shortage of experienced personnel.
But he will appreciate that if we are to
develop our own personnel quickly, we have
to expose them to important and vital
advances in technology and —copper mining
technology is advancing very fast—which is
only available in these foreign mines.

This is what has been done, and 1 think
we should be fair to all our officers and not
condemn them, particularly when every one
of these trips has been sanctioned by Govern-
ment. If hon. members wish to know the
delails of the individuals and the amounts
spent, I am ready to give them to them. But
my only request to them is that before they
make allegations like this, they should first
enquire of me, and I will give them all the
facts, and if after ¥ have given them the facts,
they still find that these officers have
misbehaved, let them condemn them on the
floor of the House. Why I am making this
appoal--and 1 make it with ait the sincerity
and emphaais at my command —is that during
the last two or three years, officers are com-
ing from the private sector into the public
sector, sacrificing sometimes balf the salaries
they were drawing in the private sector,
Maay of the officers working todsy in
Hindustan Copper were drawing substantinlly
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higher salaties in the privats sector. They
come here with entbusiasm, with a commit-
ment and & desire to serve the nation. And
when they come here and work with all their
heart and enthusissm and are then charged
with embezzling crores of rupees, with only
being interested in foreign trips and so on,
what will be the effect on their mersle ?
Should we not have given a second thought
to this aspect also ? I most earmestly and
sinosrely plead with hon. members : kindly
take note of facts befors you criticise.

Take, for instance, the question of
delay. It is true that the Khetri project has
been greatly delayed. But I plead with you
10 appreciate that during the last three years
there has been a thorough reorganisation of
the top management in Khetri. The present
Chairman joined in 1970; the FA in Jan,
1971; the present Deputy General Manager
in charge of the Khetri Copper Mine joined
in April 1971, the present mine Superinten-
dent of Khetri who actuslly came from
Indian Copper joined in May 1971. All of
them are technical people or people who had
a definite position in industry and in business,
may be in mining, may be in other indus-
tries, but competent technical peopie. I thinkI
T would not be wrong in saying that every one
of them has suffered financially as a result of
coming to take up work in Hinduatan
Copper, These are the persons who, I
think, are now definitely improving the
position of Hiudustan Copper. I would not
have taken so much time on this matter,
but since hon. Members have put this matter
in issue, it is my duty to defend those who
are not here to defend themsslves.

Hon., Members will note that the Iatest
programme for Khetri wes made in July
1970 on the basis of a part prepared by the
WNational Productivity Council. That provid-
ed for the concentrator plant to be breught
into production by June, 1972, a date which
has now been revised to December, 1972,
I would give you the facts abeut that also,
The smelter is to come into oporation in
December, 1973; the refinery also, in
December, 1973. We are confident, and 1
have been assured even recently by the
officer of Hindustan Copper, that we will
keep to these dates,

You may pecetsarily and rightly enguire
why there was délay inthe concentrator
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plant.  Unfortunately, there have been
serious delays by the contractor who is
responsible for completing the civil and
structural work by February, 1971, which
he will only complete by May, 1972. 1
would not like to go into the details of it,
but the fact is that I am personally satisfied,
because I have personally looked into this
that the Hindustan Copper management 1s
doing its best to reduce these delays due to
the fault of the contractor to the maximum
extent possible. So much so that though
the delay in civil works will likely be &
much as 15 months-- February, 1971 to
May, 1972 —by taking advance action in
other areas, electrical. mechanical and piping
sections, and thus they have reduced the
total delay to only nine months. This is
their achievement and I would like on the
floor ef this House to pay a tribute to the
way in which this young, new team has
taken up the work in Hindustan Copper and
is carrying out its duties. I would earnestly
make one request to hon. Members; all our
public sector managements will be happy if
hon. Members will go into the facts of
what is going on in the public sector under-
takings. You are welcome at Khetri or
Ghatsila. If anyone of you wants to meet
the Chairman or any sentor officer of
Hindustan Copper, he is available to you.
But ploase, most earnestly 1 beg of you, do
not condemn them without discussing with
them. Do not condemn them without getting
their facts. How will they carry on, having
come here and feeling that they are doing
something really for the country ? let us
give them a chance. I am confident that if
we give our technologists, if we give our
managing agents in the public sector a
chance, if we give them support from this
House, they will deliver the goods to our
country and to our people. I am confident
that there is a turn in the public sector, and
I am sure that hon. Members also would
like to see that turn. If you have any doubts,
it may be discussed with the public sectpr
management first, before you come to con-
demn them on the floor of the House.

Shri Chatterjee raised the question of
clause 13. I can assure the hon. Member,
as also Mr. Indrajit Gupta who has come
here, and other hon. Mémbers including
Mr. Viswanathen and Mr. Panigrahi, that
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clause 13 is not meant in anyway to affect
the service conditions of the warkss or to make
any worker suffer. It is @ clause which we
usually put in, and it is maerely moant to
safeguard us from paying anybody who has
been introduced by the management at any
particular level not for the good of the
Corporation out for the good of that indivi-
dual —hgher salary, supernumerary staff or
just really nepotistically introduced into the
organisation, It is to safeguard us from
having to keep them on the rolls of the
Corporation. I can assure hon, Members
that this clause is not going to be used by
the Custodian, and the Government will see
that it is not used more than to the extent
that it is necessary for the Government to
do, because we have every confidence in the
custodian himself that he will do as other
custodians have done.

1 would also like to make a reference to
what my friend, Mr. Indrajt Gupta, has
mentioned regarding the head office. The
difficulty about this staff of 25 n the head
office 1s that they were not really doing the
work of the Copper Corporation as such.
They were engaged in doing the work for
the managing agent regarding the share-
holders, that 18 to say, the 26,000 share-
holders of the Indian Copper Corporation —
what should be done for them in terms of
notice about dividend, annual general
meetings, this, that and the other,—and it is
merely that part of the work of the manag-
ing agent. It is a moot point which I think
he will also appreciate, as to whether deal-
ing with work of the sharecholders, when
working for the managing agent, is dealing
with the work of what may be calied the
Indian Copper Corporation producing copper.
That is the only question that is involved.
Of course, we could take another 25 people
on rolls, but not because they were having
anything to do with the work of the Copper
Corporation as such. But they were actually
working in the concern of the managing
agents.

SHRY INDRAJIT GUPYA : S0 long as
you take over the management, and not
ownership, these persons will still be engaged
in doing that work.
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SHRI 8. MOHAN KUMARAMANGA-
LAM : Ithink you should be quite clear
that we have not taken over everybody at
all, Those who are working in the managing
agency are only the servants of the managing
agents; when they become the servants of
the aew nationalised organisation, whatever
we may call it, whether itis part of the
HCC or anything else; only then the
question of the transfer of their services
comes in. But you will appreciate that there
is a difference between persons working under
the managing agents dealing with share trans-
fers, etc. of the Indian Copper Corporation
and persons who are working in the
Indian Copper Corporation as such,
That 1s why, while I can give you
certainiy an assurance that all those who are
working in the Indian Copper Corporation
will continue to work in that Corporation,
1 cannot give you an assurance that every-
body working with the managing agents,
Gilanders Arbuthnot will necessarily become
part of this institution. It is only under-
standable that these people feel that they
should be taken over, They arc naturally
uncertain about their future, I can appre-
ciate and sympathise with them. At the
same time I hope you will appreciate that
those who were in the service of Gilanders
Arbuthnot and Company who were managing
agents, many of whtom had nothing to do
with copper but today are claiming to do
something with the Indian Copper Corpora-
tion, we have to be careful whom we take
over in thge working of the Corporation
itself.

Regarding the question of distribution, 1
think Mr. Chatterjee went back some 12 or
13 years in his figures. The production of
ICC was a little over 9,000 tonnes a year
for the last few years. 6,000 tonnes was
being given to the DGSD at prices fixed hy
the Cost Accounts Officer in the Ministry of
Finance. 2,000 tonnes were allotted to be
used in the rolhag stect mills of the 1CC.
About 1000 tonnes, the balance, was being
sold in the open market, But in February
1971 a restriction was imposed that the
sales of the balance should be through the
DGTD nominees. I have not got the figures
for each State. But this is only 10 per cent
of the total amount of copper used in the
country. Most of the copper produced by
the ICC was going through the DGSD for
defence purposes, I shall give him the state-
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wise figures if he is interested and comes to
see me afterwards.

The most important and the most urgent
question that we are faced with today is the
speeding up as quickly as we can of the
construction of Khetri on the one hand and
of the bringing into operation of copper pros
duction plants in other arens, namely,
Malanjkhand and Agnigundala. In my intro-
ductory remarks I said that Malanjkhand
would be one of the most promising deposits.
Agnigundala it a comparatively smaller in
deposit. My friend Mr. Sharma referred to
Dariba. ‘That project had been sanctioned
and we are going forward as fast as we can.
The estimates were cleared by the Govern-
ment in February 1972 for Rs. 1°17 crores
for the production of 100 tonnes of ore a
day, equivalent to 560 tonnes of copper a
year, These will be taken to Khetri and
smelted there, That is there now and we
are going forward fast with it.

So far as the copper ore deposits in the
country s concerned, —1 think Mr. Indrajit
Gupta asked me about it—the figures are as
follows : Khetri and Kolihan deposits
amount to something like 96 million tonnes.
They are the biggest deposit, though they
are not possibly so rich as the Singbhum
deposits. Rakha, Siddheshwar and the entire
mining area of 1CC—80 million tonnes.
Malanjkand has proved deposits of 21
million toanes, but I am sure it will be more.
Agnigundala has a small deposit of only
8 million tonnes, and that is why the figures
which I gave earlier of production are also
on a small scale. Apart from that, if we take
the small deposits in Bihar, Mysore and
Andhra, the total amount would come to
something like 45 million tonnes, and the
overall deposits in the country are 250
million tonnes.

SHRI INDRAJIT GUPTA : What are
our actual requirements at psesent ?

SHRI S. MOHAN KUMARAMANGA-
LAM : Somewhere in the region of one
lakh tonnes. 1 told you earliér that ousr
production is only about 10 per cent, We
hope that by 1975 or so we will go up to
about 40 to 50 per cent of our requirements,
and by the time we reach 1980 we should
Have moved substantially townsds bdecoming
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seif-sufficient according to our present plans,
But I can assure hon, Members that we are
paying the maximum attention that we can
10 developmeént of production as fast as
possible, and the most important reasons for
the take over of the Indian Copper Corpora-
tion is to speed up development.

I think it was Mr, Indrajit Gupta who
raised the question whether we have been
able to get copper from elsewhere in view of
the fact that U, 8. aid has been cut. We have
been trying to negotiate with other countries.
I think you know that Latin America, parti-
cularly Chile and Peru both are mining subs-
tantial amounts of cooper ore and producing
algo the metal. I capnot say defimtely that
we have reached amy understanding, but at
the moment the signs are quite reasonable
that we should be able to reach some under-
standing to buy copper from them.

Finally, on this question of local employ-
ment that has been raised by Mr. Mirdha in
relation to Khetri and also by some of our
Members who come from the Singbhum area,
I would like to make it quite clear that
Government’s policy in this regard is that
where the posts only carry a salary of
Rs. 500 or less, we do want to give
preféerence to persons in the local area itself.
By and large 1 think that now it has been
established that only porsons who have regis-
tered themselves in the local employment
exchanges will be given preference. Of course,
there are cases of persons who come from
outside and register themselves in the local
employment exchange and then call them-
selves as persons from the locality. That is &
matter for the effective operation of the local
employment exchanges themselves, and it is
difficult to avoid that, but so far as the
senior techmucal posts are concerned, we must
look upon them as all-India posts and take
the best potsible persons who are avaifable,
and I cap assure hon. Members that we are
doing this. In every place we take the person
whom we think is the most competent, and
hon. Members have every right, if not duty,
to criticise us if they think any other con-
sideration enters into the appointmients to
posts of that level,. We believe that the
technical expertise in the public sector today
is growing fast, and we are confident that
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the younger set of Managers who have been
coming into the public sector in the last two
or three years will be able to deliver the
goods. All the criticisms-—and they are justi-
fied criticisms, and I do not reject them
merely because they are criticisms—thut have
been made about the working of our public
sector undertakings in the past, I can conf-
dently say, will become a thing of the paat,
and we will be able to deliver the goods to

our country in terms of the promises that we
have made.

With these words, [ commend the Bill
to the House.

SHRI INDRAJIT GUPTA : May I know
how long this twilight peried will last—the
two phases of nationalisation ?

SHRI S. MOHAN KUMARAMANGA-
LAM : Unfortunately, he came a little late
because [ dealt with 1t in the beginning of
my speoch. He can read it a little Jater.

MR, CHAIRMAN : The question is :

“That the Bill to provide for the taking
over, m the public interest, of the
management of the undeftaking of the
Indian Copper Corporation Limited,
pending acquisition of the undertaking.
be taken into coosideration.”

The motion was adopted.

MR. CHAIRMAN : We will now take
up clause by clause consideration. As there
are no amendments, I will straightway put
clauses 2 and 3 to the vote of the Honse.
The queation is :

“That clauses 2 and 3 stand part of the
Bill.”

The motion was adopted.

Clanses 2 and 3 were added to the Bill,
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Clawge 4 —(Appointment of Custodian to
to take over management of the umier
toking of the Compeny)

st v mresly (qer) : ey
wgreT, et oty goe 3 § w4 & Qw-
v 6 % &) Faed ag wgr v @ B

“The Custodian shall receive from the

funds of the undertaking of the company

such remuneration as the Central Goverii-
ment may fix”

WAy o @R ¥ oA
fafrrr afi Y & goF WY WY |
wwdl 8, F9 w7 @ waver € ad), R, wonEr
Y wr wEw ST & 7@ fAr § o
aferf srgar ) S g By
ey’ Wt & qry ww’’ wer ge fra
W At “fogmtmm’’ v kAR ow
€t drew A A ¥ foww'’ ®1 ger faar
AT TqT §T Y I

“of rupees one thousand ard five huud-
red per month only”

@i arg | & Tar gafay wg w@r g e
w7 g Wfewrd adr w0 &1 917 A=Y
§ fr ¥¥q Fwad 9T FeAfeaw O
arerg feaet sfee it & ol gt
qATH AT AvaTI AT F AW wg wi
sRENaUFgA e dm e g @
AT W AL YWY FT AT IAVT T
wy &1 wefed & g § B dfeasw
fafhe atg & og sl 3w fafvz s am
wor w1 wfewre arisniee w1 4 g
wifgh 1+ gn ae & g ar oA &
FAT XY T Y AE Sy wgd §, wdi-
fefmatigm an §, sresfrag &
arr dowr w6 @ nfge § F oag o
daer aff ¥ @R @ &y {3 A
fird goelY & P gh Sl oAy & AR
# dfrory ateely sofigd | wE® g oW gore
0 Y AT WY A | AW AT vy G
§ O sigord weh s o &, wAk fad
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Wt 35 faifie i wigy, whihd &
wrgat § 5 1500 %o ¥ fagqr o 1 #few
o T we-faw o whe o &
gerfew At wower § ) wafad 8% ofer
gaar § fr @ X feogw Tafea
wa gy & oY I TT WA X
STET A BT | WK g GCHTY AT e
ST Y &, I #r dav fadrr, wfad
Y SaTET A% A8 faar wr wrfEgd o
& geara wav § ¢

Page 3, hine §1,—
(1) omit “such”

(i) for “as the Central Government
may fix"

substitute —

“of rupees one thousand and five hundred
per month only” n

SHRI S. MOHAN KUMARAMANGA
LAM : Mr. Chairman, 1 have listened with
great interest and enthusiasm to the very.very
vigorous speech made by the hon. Member,
and I am so regretful about the fact that it
1s entirely wasted because he has misunder-
stood the scope of the section. And I hape
on the neat occasion when he speaks difectly
about something else he will be more
ejoquent than this,

The point s this. The Custodian men-
tioned in clause 4, sub-section (6) is the
Custodian mentioned in clause 2, sub-section
(c), that is to say, the government company
appointed under section 4 1o take over the
management of the undertaking or the com-
pany. Therefore, no high-salaried individual
is involved at all, and all the cloquence spent
on the lugh salacries being wrongly paid to
the wrong people should be applied at some
other ime to some other sets of facts, and
not to the position here. So far ag this
remuneration 18 concerned, it is only to the
government companies, namely, to Hindustan
Copper. It is not paid to the Chairman of
Hindustan Copper or to some officer of
Hindustan Copper, but to the company itself,
namely, Hindustan Copper. Such remunera-
tion as we may fix will be paid to Hindustan
Copper for runcing, & public sector undey-
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faking. We are not Likely to fix suchan
enormous amount for that and I think you
can jeave it to our good semse to come to
a proper conclusion,

MR. CHAIRMAN : 1 will now put
amendment No. 1 to the vote of the House.

The Amendment No. | was put and
negatived
MR. CHAIRMAN : The question 1s :
‘“That clause 4 stand part of the Bill”
The motion was adopted
Clause 4 was added to the Bill
' Clause 5 was added to the Bilf
Clause 6—(Peasltics)

oft TR sl A T,
wgt awr ¥ A q@ w 4% ¢ fow
W A, wATH AT 67 IEA AT
Wt 38w & arae w, wwfe @
i foy s oty
T AT WTEAT @ AT €1 4FT § Ay 9qw
o #t ot sy sy W, g A iy wE
By o4, ATE 31 X FETwar §.

“Shall be punishable with 1mprisonment
for a term which may extend to two years,
or with fine which may extend to ten thou-
sand rupees, or with both.”

“f A’ s < o 98 g A
WEAT AT O7 A A9 Ay HE ¥W fF
ERENr Y wOr Y W wY gy Wi gR

%0 Al wgar a1 AfFT Ao @R v

e @ o ot aor ¥ wXK $Aw 2w
TN T AT W e Ny
e ww § ) wofae 4% dowe @ e
wre oy Baw g w7 ff e &
YR FAT § FY TEE S0 gor<
g, 7T sry DAY cad O F aredr R
wavee dw aft www
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* arewt wrowr femn wgar @ e
g AT Wi R dw S gat
fadqw o frw w7 @ T ww e
AT T W oafy 6 WA gy oy,
R e A aew owde fear o1,
3% fag g st g 2 § A
agt 9T oY v aw 1w gATC wT IWIAT
AT AEY ¥ 9 IGW AW | R W
A agY, ¥ et w6 A7 amoR age
d qwafer gamT & ST Hfer B
¥ sream & Wil & QR i oY @
& fearar fe ¥ age ard WS
VoY & 0| wwfaq ¥ wwwar § 9
wfe agr w7 §, & wgav § < g A
G 97 So gATT 7 fear iy | # weAry
FIAT §,

Page 4, line 32,—

for ‘‘ten" substutute *“fifty™ (2)

SHRI S. MOHAN KUMARAMANGA-
LAM * The hon. Member will, 1 think, be
bappy that on this occasion, when we have
taken over the Copper Corporation, nesther
the management nor the hon. Member him-
self had any idea that it was gomng to be done
Therefore, at least we can take a Little credit
for that.

Sbri Chatterjee  will excuse me that |
had forgotten to reply to hum about the
question of taking it over by an Ordnance.
1 am surprised that of all the people in the
world you have not been able to appreciate
why we took 1t over by means of an
Ordinance.

SHRI SOMNATH CHATTERIEE :
The date, 10th March, was significant.

SHRI 8. MOHAN KUMARAMANGA-
LAM : If you want me not to take over
such things by an Ordinance and to give
notice to the gentlemen who do things of
the kind that they did in the case of coking
coal, a8 you know, we will give up this
practice also. But Dlease be Kkind to us
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{
Sometimes I begin to feel that on matters
like this you are bending over backwards to
oppose ug somebow,. But in that case your
back itself will be strained,

To come back to Shri Shastri, ¥ do not
think it is really necessary in this case to
make this change. [t 1s a single company
and I thought, we could accept it on this
basis.

MR. CHAIRMAN : 1 shall now put
the amendment (No. 2) to the vote of the
House,

Amendment No. 2 was put and negatived
MR. CHAIRMAN : The question 1s
“That clause 6 stand part of the Bill.”’

The motion wus adopted

Clause 6 was added to the Bill

Clauses 7 to 15, Clause 3, the Lnacting
Formula, the Preamble and the Title were
added to the Bill

SHRI 5. MOHAN KUMARAMANGA-
LAM ' Sir, I move :

“That the Bill be passed.”
MR. CHAIRMAN . Motion moved
“That the Bill be passed.”

SHRI ANNASAHEB GOTKHINDE
(Sangli) : Mr, Chairman, sub-clause (b) of
clause 2 defines ‘‘company” and siys :—

*having its head office at Gillander
House, Netan Subhas Road, Calcutta-1."
In sub-clause (2) of clause 5 1t says :

*Provided that the amount payable,, , 1n
the event of there being no such agree-
ment, in such proportion as may be
determined by the High Court within
the local limits of whose jurisdiction the
principal place of business of the com-
pany in India is situated.”
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Clause 2 makes 1t completely clear that the
head office of the Company is situated with-
in the jurigdiction of Calcutta® High Court.
Why not make the same provision in sub-
clause (2) of clause 5 also and not leave it
ambigucus by saying “whose jurisdiction the
principal place of business of the company
i India is situated 7

o} TR Rl wwafy wgE,
Tieaa FIITFATT & WG B GO
& g9 A A dady o7 frduw gew
AN TAT TAT E, IAWT @R @
) =mmfsmifeamdwd
afx & fagdr aqEwwar A faw
i ¥ g et g, o faw & afQ@
ITHT JTET TG &Y JTIwar § =
IUFT TE TRWE g, ™ A W
FawFar § | 417 gay gfoaw & sl
AgrRT ¥ oW fadys #) g & A AW
ferr 8, safwg ze®T @wE @ &
&t wwear § |

i oo faeifadr §f or QO &
HITHT ATRT T&F & T3 T8 $TH) AT
g1 et ot & war & fr oyt a% gAY
FT AT &, 75 EATC g7 WEWA 4TAY Q¥
qTT X 9 TG TGAT T AN | gAAT AFT WA
W XY T srawwar g7 wavag glw
g Aft 3 Ewy ¥ 7

wAfe AgEw . gEET wWa g ¥
IF §, AT A9 Ay

ot warwET gest: AdY, & @r o
IET qAE HAWAAE T &1 SR
#gr fir gy AmT ¥ Wi & g
I afqgm & v wro A W R
fear | % &, e W gAY wEdy
EY W AN F L 1 A1y w7 T g
gAY gt a8 W W e A ®
amy o stfoer A § 1 g ow A
s € fr ofitofy wwoefy §, il ¥ ge
Tassomar g dw Y frm oy &
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g o few o ¥ TR o w
wvyr fierr §, sl oorar Wy fear B,
M T gl T e A o srwaT

wff oty

W W Wiy gy § o siverre W@ 0
R am @ § fr T Jwe
gar ) wiw ¥de o gear w
Wt § o fiew aeg & Aoy, W@ ad
AT AT v R, 9% A o A
&1 X oni Wy Sgw & wrr wfige
I ¥ TR q qwr AfRe, @R
W gesewT W At fya oni R
W AR s feaman g, wefifae Fremar
¢ B o =y ovr § 9T T s
faerar aifgn e o e Wi Ay
A § I S et g wifge
e gl g HY, qES WY AT TTX w7
wher firer o

Xk ate seqw wew, & ag s
g f frqg Aw s ot a5 wk
g At ark fs A 1wl gETRT &
agr § fe wfl, ¥few ooy sihwer <gar
2, W amm A & g @ @ oA
 Fad AF § I I AT s
IWT AT ERM | TEW X g auw AR
N ey & fog gw T avewr s
Rer @ § mfn gart ¥ o qeaf o

THR A BT

ok At wogd B wurw wgw Ay
arefter qeel & @y afte gAY aF wr
fore stfowt o & o arar | & % s
fir: afk ol wr g woerar oY o e
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FIIC WY & qrey fedy oy aowr
Sawr dur Y, wig mfede sw & o @
& a1 % fisdy vy ¥, IvwY femamy &
afgtr gowre & s et dmr wfge

afad e & g 5 Sw § fe
e g a8 aF 2z qet g ¥ i o
g wrafee, & gawr qufaw @l §,
afew fage & s ot forg R A WA
o o dww W 1 f Tww
T faear wifgy, ogd o ot ey
W fogr o, Yo v ¥ fedt Ay
A fawme aff e @ o A
t fr 2w diger WY oy gweRT
oo @ awg Srend €, @t faeen
aifge | & wedi & T & @ fadas &
T @ g )

SHR1 JYOTIRMOY BOSU (Diamond
Harbour) : Mr. Chairmaa, Sir, ] will not
take much time. All I want to say is about
25 employees who have been working m the
Indian Copper Corporation office in Calcutta
I do hope the Minister will not deny the
fact that they had been actually getting their
wages from out of the money that came
from the Indian Copper Corporation. It
may be that they were receiving a commi-
ssion,  (Interruption). You will have your
chance to reply. The remuneration that
these 25 employees received actually came
from the carnings of the Indian Copper
Corporation.

Therefore, it would be quite right for me
to expect that these 25 persons who have
been working for the Indian Copper Corpo-
ration should be absorbed by the nationalis-
ed compeny.

The second issue is about payment of
Rs. 75,000 a month. We have seen  what
this"Government, with the particular class
charucter of capitalists, has been doing.
When they took over generil insurance, they
were payitig a sum of about Rs. 28 Iakhs, if
I remember atight, 1f they had wanted to
amend tho Constitution before they stood
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committed to pay that smount, they could
bave cusily kopt the whole thing in their
hands and done as they wished, but they did
not deliberately do it. Here, of course,
Mr. Chatterjoe mentioned about 10th
Marc h. ARer heariog so much, knowing so
mmhnboutwhuhlﬂ during the
last mections and before the elections, 1
would not be surprised if the Bill had some-
thing to do with the contributions for their
electionfund

MR. CHAIRMAN : The hon, Member
may please speak about the Bill ,,

SHRI JYOTIRMOY BOSU : I am not
mentioning any name. Mr. Chatterjee had
said. Mr. Chairman, you had been a revolu-
tionary yourself,,,

MR. CHAIRMAN : But here I am per-
forming another duty.

SHR! JYOTIRMOY BOSU : 1 am
mindful of that fact, Sir. You are expected
to be fair on us. That s why 1 was sayng
about this compensation for that private
company. I do not know the book value of
the assets —I confess that I have not studied
it—, I do not know the written down book
value of the assets of the company, what
was their actual profit and what they were
doing. But 1 can certanly say that this
Government is always over-anxious to please
these big monopolists and here again, in
this instance, there has been no excoption.

MR. CHAIRMAN : The hon. Mister.

SHR1 HUKAM CHAND KACHWAI :
On a point of order. There is o quorum in
the House.

MR, CHAIRMAN : The bell 13 being
mn.

Now there 15 guorum. The hon. Minister.

SHRI S. MOBMAN KUMARAMANGA-
LAM : Mr. Chairman, Sir, first of all, regar.
ding the question of compensation, my friend,
Mr. Ramavatar Shustri, nsked, ‘Why do we
not give Re. 5,000/+ 7 I mentionad while
opobing the discussion on the motion
adopt the Bill that we had come to this figure
of Ré. 75,000 a month in relation to Rs. 13
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lakhs & year which was the managing agency
commission, We were advised that, otherwise,
it would be taken that the compensation paid

is illusory; under article 31 (Z)uitstnuk
today, as it stands untit the 25th Ameadinent
becomes law, it would be an illegal acquisi-
tion of an undertakitig, That is the reason
why we came to this figure as being reason-
ablc in relation to the deprivation of the
property suffered by those who were mans-
ging eatlier,

My frind, Mr. Bosu, is apprehensive how
long they are going to continue. I can assure
him that we will try to do it as early as
possible. I can also assure him that the take-
over as well as the Rs. 75,000 has pothing
to do with elections. He should know that
Rs. 75,000 is a small sum for elections ,,
(Interruptions). Even in Mr. Bosu's election,
Rs. 75,000 would not have taken him any-
where, (Interruption).

Let me conclude by only mentioning
that, so far as the removal of machinery is
concerned, no machinery has been removed.
There has been no removal of machinery
because this was a well-executed operation.
1 think, we can, at this stage, take credit for
the efficiency with which this operation was
conducted.

17 brs.

So far as the dues to workers are cop-
cerned, to our knowledge, till now no worker
has come to us with any complaint that Le
has not been properly paid according to the
law. The Indian Copper Corporation was a
profitable and prosperous Corporation and
whether it was paying good or bad wages,
i am not going into that controversy, but,
they paid whatever they had to pay under
the law. I don’t think that the workers are
cheated for instance money paid is under &
receipt for Rs, 10 but he is paid only Rs. §
or the PP collections were not credited to
his aceount. The Indian Copper Corporation
was #good and efficiently run corporation
n terms of money carnings, and I am satisfied
with what I have heard from the workers
after going down there, which I actually did
that no injustice in terms of non-payment
has been done, In any case, 1 assure you
that if any barm has been done, i will
certainly be lopked into,, (Interruprions)
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SHRI SHIVA CHANDIKA (Banke) !
The hon Minister is perfectly right in saying
that the Indian Corporation was generous, ,,

SHRI 8. MOHAN KUMARAMANGA-
LAM : I never said that they are gencrous.
They paid whatever they had to pay under
the law. 1 express no admiration. I merely
stated the facts,

SHRI SHIVA CHANDIKA : Within
twenty years they have retrenched some
8000 workers. Would the hon Minister con-
sider giving some compensation to those
workers ?

SHRI 8, MOHAN KUMARAMANGA-
LAM : 1 am afraid I cannot go into the
past as far as those workers who were
retrenched are concerned and on what basis
they were retrenched. In the course of the
expansion of the nationalised Copper Cor-
poration when it comes into existence, if we
need more workers, certainly the claims of
those retrenched workers will be taken into
consideration,

Regarding Mr. Jyotirmoy Bosu's question
about the 25 workers, the position is that
they were Gillanders® employees until July
1971 when they were taken into service with
retrospective effeet from April 1971 but tiey
have been doing work which is not conuected
in any way with the productive activities of
the Indian Copper Corporation. That 1 have
already told Mr. Gupta and I tell you also.
The Custodian as well as the Government will
look into that case and see what can be
done,

MR. CHAIRMAN : The question is :
“That the Bill be passed.”
The motion was agopted.
17'03 hes.
CONTINGENCY FUND OF INDIA
(AMENDMENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Sir, 1beg t0 move® that the

—— e, o
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Bill farther to amend the Contingency
Fund of India Act, 1950, be taken into con-
sideration,

The Bill seeks to further amedd the
Contingency Fund of India Act, 1950 for
the purpose of raising the corpus of the
Contingency Fund of India from Rs, 30
crores to Rs, 100 crores temporarily during
the period beginning on the 9th February,
1972 and ending on the 30th day of April,
1972 for meeting the immediate commit-
ment of the Government of India to Bangla
Desh,

The corpus of the Fund is thirty crores
of rupees. Out of this, Rs. 2 crores have
currently been placed at the disposal of the
Mimstry of Railways and the balance of
Rs. 28 crores 1s at the disposa) of the Minis-
try of Finance to meet the requirements of
unforeseen expenditure of Civil, Defence and
P & T Department.

In accordance with the rules framed
under the Act. advances from the Fund are
made for the purposes of meeting unforeseen
expenditure including expenditure on a new
service not contemplated in the annual
financial statement and the expenditure can-
not wait till presentation to and passing by
Parliament of the next batch of Supple-
mentary Demands.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Why is that ?

SHRI K. R. GANESH : These advances
are recouped to the Fund by obtaining
Supplementary Grants or Appropristions at
the session of the Parliament meeting imme-
diately after the advances are granted. Even
in cases where provision for any scheme or
project is included in the General Budget,
no expenditure can be incurred on the
scheme, if it is a ‘New Service’, during the
‘Vote on Actount’ period. In such cases
also, the procedure of obtaining advances
from the Contingency Fund of India is re-
sorted to. Such advances are recouped to
the the Fund as soon as the Budget for the
whole year is passed by Parfiament. The
Pasliament is, however, infermod of the fact

* Moved with the recommendation of the President,



